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LEGISLATIVE ASSEMBLY.
. Friday, 10th February, 1939. ..

The Assembly met in the Assembly Chamber of the Council House
st Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)

in the Chair.

MEMBER SWORN.

Mr. Narayan Raghavan Pillai, C.B.E., M.L.A. (Government of India:
Nominated Official).

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS.

REPRESENTATIONS FOR THE TRANSFER OF THE ADMINISTRATION OF TRIBAL
TERRITORIEZS TO THE PROVINCIAL GOVERNMENT.

274. *Mr. T. 8. Avinashilingam Ohettiar: Will the Secretary for External
Affairs state :

(a) whether Government have received any representations from the

Provincial Government asking for the transfer of the adminis-

tration of the tribal territories in the hands of the Provinecial

Government;
(b) if so, whether they have considered the matter; and

(¢) to what conclusion they have come ?

8ir Aubrey Metcalfe: (a) No.
(b) and (¢). Do not arise.

Mr. T. 8. Avinashilingam Chettiar: Have they received any repre-
sentations from the North-West Frontier Government ?

8ir Aubrey Metcalfe: I cannot say more than ‘“No'’ which I have said
already.

Mr. T. 8. Avinashilingam Qhettiar: May I take it, therefore, that no
representations have been received from any Government including the
North-West Frontier Government?

8ir Aubrey Metoalfe: I have said that no representations have been
received.

NnaoTiaTioNs POR A TERADRE AGRRNMENT WITE THE UNITED STATRES OF
AMERIOA.

275. *Mr. T. 8. Avinashilingam Ohettiar: Will the Secretary for Externa:
Affairs state :

(s) at what stage are Government's contemplated trade negotiations
with the United States of America;

(855 ) A
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(b) whether formal negotiations have been started; and
(o) if so, what are the subjects of negotiation?

8ir Aubrey Metcalfe: I propose to reply to parts (s), (b) and (c) of this
question together. Negotiations have commenced with a view to concludi
a general treaty of commerce and navigation between India and the Uni
Btates of America. The Government of India are at present awaiting the
draft of such a treaty which the Government of the United States of
America have agreed to furnish for the consideration of the Government of
India. The important subject which will be dealt with in the treaty is to
secure greater facilities than at present for Indians wishing to enter the
United States for purposes of trade. X

Mr. 8. Satyamurti: Are these negotiations being conducted directly
between this Government and the Government of the U. 8. A.?

Sir Aubrey Metcalfe: They are being conducted through the ordinary
diplomatic channel. -

Mr. 8. Satyamurti: I want to know whether they are being conducted
through the Foreign Department of His Majesty's Government, or straight
between the Government of India and the department concerned in the
U.S. A,

Sir Aubrey Metcalfe: No; they are being conducted through His
Majesty's Government.

EXPENDITURE INCURRED ABROAD FROM INDIAX REVENRUES.

276. *Mr. T. 8. Avinashilingam Ohettiar: Will the Secretary for External
Affairs state :

(a) at what stage are Government's negotiations with the British
Government regarding the items of expenditure incurred from
Indian revenues abroad, vide starred question No. 1279, dated
the 16th November, 1988;

(b) whether any agreement has been reached on any of the matters;

{(c) if so, to whbat effect?

8ir Aubrey Metcalfe: (n) and (b). The allocation of diplomatic = and
consular expenditure in Iran and the Persian Gulf is still under discussion.
This is the only matter on which negotiations are in progress.

(c) Does not arise.

Mr. T. 8. Avinashilingam Ohettiar: Are the expenses in counnection
with Kabul, Nepal, Kashgar, Jeddah, Addis Ababs and Baghdad also

under negotiation?

Sir Aubrey Metcalfe: No, they are,not. -
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Mr. T. 8. Avinashilingam Ohettiar: I understand they have come to a
new agreement with the Sultan of Muscat. May I know whether the
‘amounts that were being paid by the Government of India before have been
reduced or whether the responsibility of paying these amounts has been
transferred to His Majesty’'s Government now ?

Sir Aubrey Metcalfe: No, no change has yet been made. I have said
that negotiations are in progress and until those negotiations have been
completed no change will obviously take place. '

Mr, T. 8. Avinashilingam Ohettiar: If I understood the Honourable
Member correctly it means that the negotiations are only with regard to
the expenditure in the Persian Gulf and there are no negotiations gbout.
other matters. Am I correct?

Sir Aubrey Metcalfe: Yes, that is correct.

Mr. T. 8. Avinashilingam Ohettiar: May I know whether they propose
to take up the matier of negotiations with regard to other things after this
ig finished ?

8ir Aubrey Metcalfe: I cannot say. It is better to get one matter
finished before you take up others.

Mr. 8. Satyamurti: In view of the fact that the question of the inci-
dence of Persian Gulf expenditure has been hanging fire for many years
now, may I know whether the Honourable Member can throw any light.
on the stage at which the negotiations stand at present and when do Gov-
ernment expect to get a settlement of this question? .

8ir Aubrey Metcalfe: The Government of India have placed certain
proposals before His Majesty's Government and those proposeals are still
under the consideration of His Majesty's Government. That is the stage
at which the negotiations now stand.

Mr. 8. Satyamurti: When did the Government of India address His
Majesty's Government last on this matter, approximately?

8ir Aubrey Metcalfe: I think about a year ago.

Mr. S. Satyamurti: And they have not heard from His Majesty’'s Gov-
ernment for a whole year?

8ir Aubrey Metcalfe: No final answer has been received.

PosrTioN oF THE NORTR-WEST FRONTIHR OPBRATIONS.

277. *Mr. Lalchand Navalrai: (a) Will the Secretary for External
Affairs be pleased to state the latest position of the North-West Frontier
Province operations and whether any compromise has been arrived at?

(b) Is it & fact that lately a dacoity occurred in Dera Ismail Khan? If
so, have dacoits been arrested, and did the dacoits come from the tribal
area, or beyond the borders?

(¢) What loss of life and property occurred in this dacoity ?

A2
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Sir Aubrey Metcalte: (a) The Homoursble Member is referred to the
press communique, dated the 26¢h January, 1889, of which I have a copy
here and will lay it on the table. _

(b) and (0). Several dacoities have recently occurred in the Dera Ismail
Khan district and it is not known to which one the Honourable Member
refers.

GOVERNMENT OF INDIA.

Derexnce DapaARTMENT. N
New Delhi, the 26th January, 1939.

PRESS €OMMUNIQUE.

A review of main events in Waziristan 1st November, 1935, to 15th January, 1935.

The last review of events in Waziristan dealt with the moanths August, Sent.n‘wr
and October, 1638. By the end of that period the anuual migration of the tribes to
their winter locations had taken place. but a few small gangs of tribal bad characters
were still active in committing offences of a guerilla nature. The failure of the Tori
Khel Wazirs to ocontrol their hostile tribesmen had made it necessary to bring pressure
on certain sections of the tribe by denying them the use of their winter grasing grounds.

Events in November, 1938.

The month of November passed comparatively quietly owing in part to the advent

of winter and the fast of Ramzan. Such hostile activity as took place was confined ‘o

to hold up traffic, and similar guerilla activities by a few '

under the direction of leaders who were in close touch with the Faqir o 'Ixi.

was maintained on the hostile sections of the Tori Khel Wasire and in this

connection tribal approaches were made to the hostile leaders who indicated, kowever,
that they would not make submission nnless authorised to do so by the Fayir.

During the month one Aqib and certain other hostile Tori Khel engaged in
kidnapping offences made their uarters in the neighbourhood of the Karesta Algad,
not for from the administrative border. This area was, therefore, proscribed for sir
action, after doe warning had been given.

Raiding into the settled districts bordering on Waziristan decreased. On the 18th
November. two villages south of Kalabagh ware raided by a gang undsr one Shor
Ali Marwat ; a strong force of Frontier Constabulery at once moved out to cut off the
gang, but the latter succeeded in evading observation in this hilly tract and made their
Three individuals were kidna) in the course of six other raids and one
lost his life whilst resisting. Bevera! kidnapped persons were released during the
month, including two children who were held by a certain Tori Khel Wazir, (agu by
mame, near the Durdad Line.

!

Events in December, 1938.

There %nﬂbnu diml;::ign %fu};mﬁle nct‘i;it_v in December, 1938, except for a
on in t ristan where a few ill-disposed were

vndieiaking heatile sctivitiss ta the torritery of the Mansal Mahode 0o i merr ot
Kotkai. In order to strengthen the hands of the tribal maliks this ares was visited
byﬁelmﬁbﬂpdenpwﬁodbytheWan_nbﬁnde. During the march of the

Razmak brigade to Kotkai there was some sniping and minor . The Shabi
Khel Mahsuds in whose limite this ocurred have gince been The
movement through Mahsud territory was unoppossd and all the hostile

:ﬂummmdmdunﬂmmuhmwrhwt Fuarther south, howeve

Nazar Khel and Abdor Rabman Khel Mahsuds permitted utboir ::ritm: to l:;
used by the notorious Bher Ali and his gang and failed to evict them when calied upon
to do s0; a portion of their territory was therefore proscribed for air action, after
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Dating this iod the Faqir of Ipi had been finding harbourage in the territory
of the Madda Khel Wazirs, in contravention of an undertaking given by that tribe in
June, 1938, Bome weeks were allowed to elapse in order to judge the effect of the
announcement of terms that had been published : no response was made by the Fagir,
'};;:’vovor, and pressure was therefore brought on the vimga and sections harbouring:

During December the release of several kidnapped persons was effected.

Few offences occurred in the settled districts until the end of the month wken one
villager was killed and three were wounded in a raid on the 27th December, and un
the 3lst December one individual was abducted from a private motor-lorry in the-
Bain Pass. One mnon was rescued by the village pursuit party from a gang that was.
attempting to kidnap_ him.

Events in Janwary, 1539.

The Tori Khel Wazirs. having failed to effect a settlement in respect of their:
hostile members, increased pressure has been brought on the tribe involving forfeiture
of allowances and suspension of kiassadars in the case of the hostile sub-sections. In
addition the 1st l(Abbothbad) Infantry Brigade has entered the Lower Khaisora valley
where it has s0 far met with no serious opposition although a few ill-disposed tribes-
men, Wasirs and Mahsuds, have been responsible for some stiping of the troope.

After repeated warnings the Ahmsdsai Wasirs inhabiting the salient of tribal’
tarri to the north and north-east of Bannu failed to evict from their limits Mehr
Dil and others who have taken part in raids, or to give security for the good conduet
of dpemm using their territory. In consequence a blockade of this salient by troops
and police has been instituted on the borders of Bannu and Kohat districts and is
still 1n force.

There has been some increase in guerilla activity in Waziristan, and renewed raiding
especially jnto Ders Ismail Khan district. On the 3rd January, the village of Kathgarh
was m&é by a gang some sixty strong, two villagers being killed and three hdnnpp.esp
inclading one woman. The gang was engaged by police, who suffered four casualtied,
and a cordon was established by Frontier Constabulary and troops with co-operation-
by the Royal Air Force: the raiders succeeded in reaching the hilly and intricate:
country of the Marwat range, however, and after several days in the hills made their-
way to tribal territory under cover of darkness but not without loss, at least three of
the gang being wounded. Two individuals were kidnapped from Shinki village on the-
14th January, but were re-captured later by a cavalry patrol :

In spite of some general improvement in the tribal situation oonditions remain
ansettled and the results of the increased pressure now being exerted on the Tori Khel.
and the Ahmadzai Wazirs of the Bannu border must be awaited.

Mr. Lalchand Navalrai: May I know if in connection with any dacoity
any persons have been arrested and tried?

Sir Aubrey Metcalfe: I could not say that, because that is largely a.
matter of administration of the Provincial Government.

Mr, Lalchand Navalrai: May I know, therefore, what steps have been
taken for the security of such a big and important place as Dera Ismail
Khan?

8ir Aubrey Metcalfe: That, again, is a matter mainly for the Provin-
cial Government. .

Mr. Lalchand Navalrai: But do the Government of India know what
steps have been taken to see that there is security and there is no recur-.
rence of these dacoities?

Mr. President (The Honourable Sir Abdur Rahim) » That is a matter to.
be pursued with the Provineial Government.
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Dz. Sir Zisuddin Ahmad: Have Government got the powers to do it?
Sir Aubrey Metcalfe: Yes.

Mr. 8 Satyamurti: With reference to clause (s), may I know whether

any talks or negotiations are in progress for any compromise with any or all
the tribes, now at war with the Government of India?

Sir Aubrey Metcalfe: No, not at the moment.

CorNDITIONS YoR OPENING OF EXPERIMENTAL Posr Orricss.

278. *Mr. Brojendra Narayan Ohaudhury: Will the Honourable Mem-
‘ber for Communications please state the conditions or tasts to be fulfilled

{or opening experimental post offices, and the conditions or teste for making
them permanent ?

The Honourable Sir Thomas Stewart: The attention of the Honourable
Member is mvited to the replies given to parts (b) and (c) of Mr. T. 8.

Avinashilingam Chettiar's starred question No. 728 in this House on the
‘9th March, 1988.

EXTENSION OF Posf Orrices IN RURAL ARNAS.

279. *Mr. Brojendra Narayan Ohaudhury: Will the Honourable Mem-
ber for Communications please state the amount budgeted for the current
vear for extension of post offices in rural areas, the amount spent up to
-date, and the amount spent last year on this item, as also the number of

post offices added last year and in the current year in India and in the
districts of Sylbet and Cachar?

The Honourable Sir Thomas Stewart: Sir, I lay on the table a state-
ment giving the information required by the Honourable Member.

Statement.

1. Amount provided in the current year's budget for'.ho

extension of postal facilities in rural areas . Rs. 60,000
2. Amount to be spent in 1038-390 . . . . . Re. 53,000
8. Amount spent in 1937-38 on this item . Rs. 3,861,000
4. Ndnumbuofmponoﬁou.ddedmlﬂz'lasmmnl

areas 1,168
8. Notmhcofnawpo»oﬂo..ddedml'ﬂtamtho

districts of Sylhet and Cachar . 3
8. Net number ofm offices added during the current

financial year mln April. 1938, toln.hmury

1939, in rural 13
7. Nmnberofpatoﬁounddad dumgtbe tﬁnnnchl
' year, {.2., from lst April, 1938, to lst Jum.ry mo,tn

tbodi-tmuofsynm-nd(}uht . Nd.

Mr. T. 8. Avinashilingam Ohettiar: May I know whether the whole
-amount has been spent?

The Homourable lir Thomas Stewari: Thst is contained in the state-
.ment laid on the table
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Mr. T. 8. Avinashilingam Ohettiar: My question was whether the
whole amount budgeted for the particular matter has been spent or not
That can be answered either in the affirmative or in the negative.

The Honourable 8ir Thomas Stewart: I am unable to inform tha
Honourable Member what amount of money has been spent in a financial
year which is not yet finigshed.

BENGALI DIARY ALMANACS GIVING POSTAL INPORMATION.

280, *Mr. Brojendra Narayan Ohsudhury: Will the Honourable Mem-
ber for Communications please state :

(a) whether his attention has been drawn to the fact that the annual
Bengali diary almanacs, which command the biggest sale over
any other publication in the Province, give the names of all
the Post Offices in India with other postal information, cover-
ing 80 to 40 pages, and whether such publication is at the
instance of the Department and for payment or free; if paid,

" what was the arnount paid last year;

(b) the size of the Departiment’s pocket guide in Bengali and the

sale price and last year’s profit out of sale; and

(¢) whether he intends to examine the utility of publishing all the
information given in the official guide through the Bengali
almanacs (Nutan Panjika) instead?

The Honourable Sir Thomas Stewart: (a) I have no information.
‘Government have not authorised any such publication, nor do they pay for
it.

(b) The Post and Telegraph Pocket Guide in Bengali, 1938 Edition, was
a document of 52 pages. The sale price is anna one per copy. There was
mo profit in 1937-88 from its sale.

(c) No.

Mr. Brojendra Narayan OChaudhury: What is the cost of preparing that
pocket guide?

The Hoaourable 8ir Thomas Stewart: I cannot say wit‘hout notice.

Mr. Brojendra Narayan Ohaundbury: Will the Honourable Member
consider whether it is not more profitable to the department to issue that
information through the Bengali almanac than through a separate guide?
‘Will not that make a saving and also effect greater circulation?

The Honourable 8ir Thomas Stewart: We conceive, Sir, that our own
publication has its own value, and though it might save us a certain amount
of money by not printing up our own publication, we still believe that it has
its utility.

TRADRE AGREBEMENT WITH THE UNITED STATES OF AMBRICA.

281. *Mr. Akhil Ohandra Datta: (a) Will the Foreign Secretary please
state whether Indian merchants in the United States of America labour
under great difficulties and disadvantages?
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(b’ Do Government propose to have a trade treaty with America to over-
come those difficulties?

(c) Have Government received any representation from the Indian
Chamber of Commerce in that behalf?

Bir Aubrey Metoa¥s: (s) The United States of America Immigration
Act of 1924 places certain restrictions on the entry of Indians into that
country which hamper the activities of Indian businessmen.

. (b) The Govermment of.India hope that a treaty of commerce and
navigation may be negotisted *with the Government of the Uanited States
of America which will improve the situation. ° '

(c) Yes.

m,w Ravalrai: With reference to clause (a), are there an
restrictions of the same nature against Americans coming into Britis
India or Britain?

Sir Andbrey Metcalte: No.
Mr. Ladchand Navalrai: Why not?
Sir Anbrey Metealle: Because there is no legislation.

Mr. President (The Honourable $ir Abdur Rahim): The Honoursble
Member cannot discuss that new.

InREGULAR DRLIVERIES OF AR MarIr.

282. *Mr. Akhil Chandra Datta: Will the Honourable Member for
Commumications please state : '

(s) whether serious inconvenience was caused to business interests
in Calcutta in consequence of the non-arrival of Indian mails
by air towards the end of Novermnber, 1938, and subsequent
irregular deliveries;

(b) if so, what the circumstances are which resulted in such incon-
venience ;

(c) whether Government are prepared to consider the advisability of
taking steps to ensure advance arrangements, such as to ensure
the maintenance of a regular service to India;

(d) whether Government are prepared to consider the desirability of
cabling or wirlessing advance information with regard to non-
arrival, or delay in the arrivsl, of the air mails; and

(e) whether Government are prepared to consider the advisability of
giving full and authoritative information to the public with
regard to:

(i) the dake of $he maeil from the United Kingdom ;
(i) the extent of the delay;
(#i) the cause of it; and
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(iv) probable day of the arrival of the particular mail plane &t
pmvarious aytopping places in Indis whenever delays take place
at any point in the service and for whatever reason?

The Honourable Sir Thomas Stewart:.(a) Complaints to that effect have
been received.

(b) 1 understand that the main reason for the irregularity was the non-
delivery of the fleet of Ensign land-planes, in consequence of which the
carrying capacity available was seriously reduced and the smaller aircraft
which Imperial Airways chartered could not cope with the heavy loads of
Christmus nnd New Year mails. The difficulty was accentuated by the
exceptionally severe winter conditions which prevailed in Europe in the
latter part of December, 1938, and the early part of January, 1939—con--
ditions which disorganised all transport and made flying at times impoe-
sible.

(c¢), (d) and (e). Government bhave considered and are well aware of
the desirability of taking action on the lines recommended.

Mr. 8. Batyamurti: With reference to the answer to clauses (a) and
(b), may I know whether preference was given to air mails to Australia and
New Zealand, as contrasted with air mails to India and if so, why?

The Honourable 8ir Thomas SBtewart: I gather that the Australian mails-
were carried before the Indian mails, the general idea being that long dis-
tance traffic should have preference in order that the Christmas mail should
arrive dpproximately about Xmas. That I think was the general idea be-
hind this arrangement. . ,

Mr. 8. Satyamaurti: May I know whether Government have inquired
into the matter carefully and satisfied themselves that no, discrimination
us aguinst Christias mails to India was practised by the Imperial Airways?

The Honourable Sir Thomas Stewart: I do not think there was any
discrimination at all.

Mr. 8. Satyamurti: Was the delay common to all the air mails to the
Far East, or wag there any peculiar or longer delay in respect of the Indian:
air masils as has been alleged? :

The Honourable 8Sir Thomas SteWart: I have no information as regards
mails to destinatione other than India; but nothing in the evidence that has
come to me has suggested that there was any discrimination against India.

CLOSING OF THE AGERA-BaAK RAnLway.

288. *Mr, Badri Dutt Pande: (a) Will the Honcurable Member for
Railways be pleased to state what decision hus been arrived at regarding the-
closing down of the Agra-Bah Line? ; .

(b) Has it been closed, or has the proposal been postponed at the
intervention of the United Provinces Government ?

The Honourable Sir Thomas Stewart: (a) and (b). It bas been decided
to close the Bah-Hatehamsabad section with effect from the 1st January
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this year and keep open the remaining section from Agra to Hatshamsabad
-until the end of March as un experimental measure.

Mr. Badri Dutt Pande: Am I to understand that the line beyond Hat-
shamsabad to Bah will be dismsatled ?

The Honourable Sir Thomas Btewart: That is a reasonable deduction
from my answer.

Mr. Badri Dutt Pande: What will happen to the big bridge? Is it
going to be sold to the United Provinces Government?™

The Honourable 8ir Thomas Stewart: We have no offer for the pur-
-chase of the line from the United Provinces Government, but if such an
-offer were made, we should certainly consider it.

Mr. Badri Dutt Pande: 1 was speaking about the bridge over the river

-on that line.

The Honourable 8ir Thomas Btewart: 1 should require notice of that.
1 cannot enter into the details of the dismantling process here.

Mr. K. Banthanam: May I know if the United Provinces Government

-approved of the closing down of this line, or whether they were consulted
-at all?

The Honourable Sir Thomas Stewart: By influence, yes.

Mr. K. Santhanam: May ] know whether it is not the practice of the
Railway Board to directly consult the Provincial Government concerned

‘When a Jine is closed ?

The Homourable Sir Thomas Stewart: The Railway Board have coy-
sulted the Lo¢al Government: they have also consulted local residents about
the matter.

Mr. K. Santhapam: May I know whether this matter was placed
before the Standing Committee for Railways so that the financial implica-
tions of the closing down might be scrutinised on behalf of the Assembly ?

The Honourable 8ir Thomas Stewart: 1 should require notice of that.

I must look up the agenda of the meeting of the S8tanding Committee.

Dr. Sir Ziauddin Ahmad: Did the Central Government approach the
Provincial Government whether they are willing to buy the track and the
bridges so that they may make a road along that line?

The Honourable Sir Thomas Stewart: 1 could not say whether they
made an offer to the Local Government. but 1 am sure that they asked the
Loeal Government whether they were prepared to guarantee the loss on this
line.
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CONSTRUCTION OF THE KASHIPUR-KALAGARR RAILWAY.

284. *Mr. Badri Dutt Pande: (a) Will the Honourable Member for
Railways be pleased to state if the United Provinces Government have
written to the Railway Department that they will hold themselves respon-
sible for any loss that would accrue in the working of the proposed
Kashipur-Kalagarh Railway?

(b) If so, do the authorities of the Hohilkund and Kumaon Railway
propose to take in hand this branch line at once?

(¢) In how many years will this line be completed ?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) The project is still under the consideration of Government.

(c) If taken up. the work will take about twelve months to complete.
ARMADZAT WAZIRS ASKED TO PAY MoNEBY AND RIFLES.

285. *Sardar Mangal 8ingh: Will the Foreign Secretary please state :
(a) whether it is a fact that Ahmadzai Wazirs were ordered to pay
Rs. 2,000 in cash and 80 rifles within a specified time;

(b) whether this order was carried out;

(c) if the answer to part (b) be in the negative, what other steps have
been taken to enforce the order; and

(d) whether the steps taken have proved sufficiently effective?

8ir Aubrey Metcalfe: (a) Yes.

(b) No.

{c¢) A blockade aguinst the tribe has been enforced.

(d) It is as yet too early to judge.

Sardar Mangal Singh: May 1 know how long the blockade is likely to
continue ?

Sir Aubrey Metcalfe: I am afraid I cannot give that information be-
cause I do not possess it. -

Maulvi Abdur Rasheed Ohaudhury: May I know the reason why the
Ahmadzai Wazirs were ordered to pay Rs. 2,000 in cash?

Bir Aubrey Metcalfe: There were a number of offences committed by
the tribe and they were given every opportunity of purging those offences
before the blockade was instituted

Mr. K. S8anthanam: May I know if the rifles mentioned are rifles manu-
facfured in their own places or brought from abroad?

8ir Aubrey Metcalte: The terms of the blockade merely say nﬂes 1
cannot tell you exactly what rifles they are.

Mr. K. Santhanam: 1Is the Honourable Member aware that they have
got & cottage industry of making rifles?

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member need not go into that now.
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AOGIDANTS OX THE EKaer Inpiax RatLway.

988. *Sardar Mangal Singh: Will the Honourable the Railway Member
please state:

(a) whether the official enquiries into the causes of the recent train
disaster at Chiokaki (East Indian Railway) are complete ;

(b) whether there is any foundation for the belief that the railway
disaster was due tb sabotage;

(c) how many similar accidents have happened during the last year
on the East Indian Railway, the cauges of which were
sabotage ; "

(d) whether the railway authorities suspect any organised conspiracy
which is responsible for these accidents; and

(e) the number of casualties, both wounded and dead, separately,
and whether any compensation has been given to the bereaved
families ?

The Honouradle Sir Thomas Stewart: (a) and (b). Yes.

(6) Two.

(d) This appears to ask for an expression of opinion.

(e) In answer to the first part, I would refer the Honourable Member
to the reply given to Mr. Badri Dutt Pande’s starred question No. 81
of the 8rd instant. The answer to the second part is in the negative.

Mr. 8. Satyamurti: May I know why no compensation has been paid
to the bereaved families?

The Honourable 8ir Thomas Stewart: Becaus: the Government of India
accept no responsibility for the cause of the accident.

Mr. 8. Satyamurti: Have they come to this decision irrevocably, irres-
pective of whatever the result may be of the inquirv by the tribunal,
which my Honourable friend has promised to appoint in the debate on the.
sdjournment motion some time ago in this House?

The Honourable 8Sir Thomas Stewart: Should there be, as a result of
the tribunal’s inquiry, a finding that the Government of India are respon-
sible for this”accident, then I think they will act in accordance with
precedent.

Maulvi Abdur Rasheed Ohaudhury: With regard to clause (a), may I
ask whether the enquiry committee will be appointed before the next
scoident takes place?

The Honourable Sir Thomag Stewart: If the Honourahle Member will
inform me when the next sccident will take place, I will endeavour to
answer his question.

Tn.n Disasran ¥gan HazanrpaoH o THR East Inpiaw Ramnwar.
287. *Mr. 8. Satyamurti: Will the Honourable Member for Railways
be pleased to state:

(8) the latest facts about the causes of the accident on the East
Indian Railway nesr Hazaribagh on the 12th January, 1989,
the casusities and the loss of property;



STARRED QUBSTIONS AND ANSWERS, \ 467

(b) whether Government have appointed, or propose to appoint, an
. * independent officer or committee to inquire into the causes of
the accident and, if not, why not; and

(c) whether Government are aware that this is the fiftth major
accident on this Railway during the last eighteen months?

The Honourable 8Sir Thomas Stewart: (a) I would refer the Honourable
Member to the reply given to parts (a) and (b) of Mr. Ram Narayan
8ingh's starred question No. 88B, of the 8rd February, 1989.

(b) I would refer the Honourable Member to the reply given to part (e)
of Mr. K. Santhanam’s starred question No. 178 of the 7th February,
1989.

(c) 1 would refer the Honourable Member to the reply given to part (8)
of Maulvi Abdur Rasheed Chaudhury's starred question No. 180 of the
7th February, 1989.

Mr. 8. Satyamurti: With reference to the answer to clause (a) of the
question, may I know, Sir, whether the Government have satisfied them-
selves that they have complete and accurate information about the casual-
ties and the loss of property and all relevant inquiries have been conducted
and concluded ?

The Honourable Sir Thomas Stewart: Yes, Sir, I think I can assure the
Honourable Member that the Government of India are satisfied that all
{mssible information has been obtained regarding the casualties and the
oss of property.

Mr. 8. Batyamurti: With reference to the answer to clause (b) of the
question, may I know, Sir, whether the Government are in a position to
say when this independent officer or committee will be appointed ?

The Honourable Sir Thomas Stewart: I should be reluctant to say any
particular date, but I trust it will be in the verv near future.

CHANGRS IN REBGAKD TO CONOERSSIONS TO PrESs MESSAGES.

288. *Mr. 8. Satyamurti: Will the Honourable the Communications
Member be pleased to state :

(a) whether Government are considering the question of reducing the
loss attributed to the concessions in respect of Press messages;

(b) what is the extent of the loss at present, what are the proposals

for reducing the loss and what is the saving anticipated
thereby; and

(c) whether Government propose to consider all relevant public
interests before coming to a decision in the matter?

The Honourable 8ir Thomas Stewart: (a) and (c). Yes.

t(:; The loss on account of concessions given to press messages is esti-
mated to have been about 8} lakhs during 1987-88. As regards the latter
part of the question, the matter is under consideration and I am unable
to anticipate the outcome of that consideration.
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Mr. 8. Satyamurti: May I know, Sir, whether Government hope to
finish their conclusions on this matter, in time for incorporating their pro-
posals in the budget for next vear? ' .

The Honourahle Sir Thomas Stewart: Let me repeat the last sentence
from my answer—I am unable to anticipate the outcome of that consi-
deration.

Mr. 8. Satyamurti: I am not asking about the actual results, but I am
only asking with regard to point of time, whether Government hope to be
in a position to incorporate their pruposals such as they may have in the
budget or the Finance Bill for next year.

The Honourable Sir Thomas Stewart: I am afraid I am unable to anti-
eipate the outcome of that consideration.

Mr. Manu Subedar: May ] know, Sir, how tlie Department differentiates
between operating expenses on ordinary telegrams and the operating
erpenm“d;n connection with press telegrams? On what basis is the loss
estima

The Honourable 8ir Thomas Stewart: I think if the Honourable Member
will put down a-question on the notice paper to that effect, I might be
able to lay on the table statement showing how we make our calculations.

Mr. K. Santhanam: Mav I know, Sir, whether Government have made
any calculation of the loss which thev are likely to incur by the reduc-
tion in publicity for the Government departments by increasing the cost

of press messages?

The Honourable Sir Thomas Stewart: No, 8Sir, I don’t think any such
calculation hag been made.

Mr. K. Banthanam: May I know, Sir, if that aspect also will be taken
into account in anv plan to increase the rates of press telegrama?

The Honourable Sir Thomas Stewart: The rather incalculable value of
publicity will always be taken into account if any revision of rates is
under contemplation.

AMEXITIES TO THIRD CLASS PAsSENGERS O RATLWAYS.

289. *Mr. 8. Satyamurti: Will the Honourable Member for Railways
be pleased to state: .
(s) what the extra expenditure proposed to be incurred by the
Railway Board in the scceleration of passenger traffic end
advertising campaigns to attract more third class passengers
is estimeated to be;
(b) wh:t the Railway Board expects by way of increased expendi-
ure ;
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(c) whether, apart from advertisements, any other steps are going to
be taken by improving amenities to third class passengers with
a view to attracting more third class traftic, and, if so, what
they are? -

The Honourable Sir Thomas Stewart: (a) and (b). It would be impos-
sible for Railways to estimate with any degree of accuracy the extra expen-
diture involved in the acceleration of passenger trains. As regards the
expenditure on advertising campaigns individual Railways make their own: °
allotment in accordance with local conditions und requirements.

(¢) The provision of amenities for third class passengers is constantly
engaging the attention of Railway Administrations, and I would refer the
Houourable Member to the details given in Chapter VIII of the Railway
Board's Annual Report on Indian Railways for 1987-38, Volume I, a copy
of which is in the Librarv of this House. Railwayvs will continue to pro-
vide amenities on the same lines in future.

Mr. 8. Satyamurti: With reference to the answer to clauses Ls) and (b)
of the question, may I know, Sir, whether the Railway Board have made
on behalf of all the Railways in India, to which they are responsible, any
calculation as to the increased expenditure likely to be incurred on first,
the acceleration of the passenger traffic and advertising campaigns, and
secondly, the extra returns likely to be received by the Railways, and coma
to the conclusion that all this expenditure is worth while?

The Honourable Sir Thomas Stewart: I have already said that it is
impossible to make any estimate with any reasonable degree of accuracy.

Mr, B. Batyamurti: Mav I know, Sir, if the Railway Board are start-
ing on this campaign of expenditure, without calculating the cost and the
return likely tp be received by them?

The Honourable Sir Thomas Stewart® I think the Honourable Member
must understand that in following up a recommendation which prima facie
is worth while following up, one embarks on an experimental measure.

Mr. 8. Satyamurti: May I know, Bir, with reference to clause (c¢) of
the question, whether apart from the provision of the new type of third
class carriages which has heen put on on some Railways, there are any
other major amenities which the Railway Board are contemplating or
have any knowledge of, for improving the amenities of third class pas-
sengers ?

The Honourable Sir Thomas Stewart: I should be extraordinarily
obliged to the Honourable Member if he would put forward suggestions as
to the direction in which we should take action in order to improve the
amenities, . '

Mr. M. V. Gadgil: Mayv I know, Sir, whether it is not the experience.
of Railway Admiinistrations that cheapening of rates usually results in
increasing the traffic?
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The Homourahle Sir Thomas Stewart: I would not udmit that that is &
wmiversal rule.

Mr. K. Santhanam: May I know, Sir, whether any systematic study
of the food arrangements in respect of third clase passengers has been
undertaken by the Railway Board?

The Honourable Sir Thomas Stewart: Yes, 1 think that certain in-
* vestigations have been carried out in that direction.
b
Mr. K. Santhanam: May I know if the Honourable Member will place
the results of those investigations on the table of the House?

The Honourable Sir Thomas Stewart: I have no doubt that the results
of the investigations will be available when the investigations are com-

plete.

Mr. K. Santhanam: May 1 know, Sir, if the Honourable Member will
circulate a memorandum on these investigations when thev are comnpleted

10 Honourable Members?
(No reply.)

Dr. Sir Sia2ddin Ahmad: Is it not a fact, Sir, in spite of the Resolu-
tions passed in this House and the repeated demands of the Central Advi-
sory Committee, the Railway Board are not at all familiar with the food
srrangements of third class passengers? They know nothing about it.

Mr. President (The Honourable Sir Abdur Ruhim): Next question,
please.
CarrraL EXPENDITURE OX RATLWAYS.

200. *Mr. 8. Batyamurti: Will the Honourable Member for Railways
be pleased to state as regards capital expenditure on Railways:

(s) the reason why the Railway Board have come to the conclusion
that, with regard to capital expenditure. on new schemes,
they cannot keep in mind any definite parcent-age of return as
a sound criterion for sanction;

(b) what the functions, in respect of the sanction of such schemes,
of the Chief Aceounts Officer as Financial Adviser to the
General Manager are; and

(c) what are the principles which the Railway Board have accepted
with regard to expenditure on renewals?

The Honourable Sir Thomas Stewamt: (a) and (b). The attention of
the Honourable Member is invited to the exact wording of the remarks
against paragraph 74 of the second statement showing the action takem
on recommendations in the Indian Railway Enquiry Committee’s Report,
1o which he is presumably referring though he has not quoted them fully
or accurately. In regard to this matiter and to the fumetion of she Chief
Aeoomts()ﬁeumnqncto(lt 1 place on the teble o of the Rail-
way Board's letter No. 0458-F., dated the 22nd Febmury% perusal of
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which will enable the Honourable Member to appreciaste more fully the
attitude of the Railway Board towards it. .

¢) The principles to be followed in regard to expenditure on renewals
sre(szabed in paragraphs 714 and 715 of the State Railway General Code,
s copy of which is available in the Library of the House.

GOVERNMENT OF INDIA.

RAILWAY DEPARTMENT.
(RarLway BoARD).

* No. 0.453-F.

New Delhi, the 28nd February, 1938.

To
The Agent,
East Indian Bailway.
Eastern Bengal Railway.
Great Indian Peninsula Railway
North Western Railway.
Drar Sm,

Productivity of capital expenditure.

I am directed to invite your attention to paragraph 74 of the report of the Indian
Railway Enquiry Committec regarding capital expenditure in which they expressed
the opinion that capital expenditure had been incurred on too lavish a scale in the
past and suggested that in futore no scheme whose justification rests on the savings
to be effected should be passed unless the annual saving is equal to at least 10 per cent.
on the capital cost involved.

2. With a view to closer control over capital expenditure the Railway Board are
reviewing the procedure for according approval to works costing over a lakh of rupees
which, at present, come before them for consideration in the Works Programme. So
far as works within your own financial powers are concerned, they desire that in
considering schemes the financial justification of which rests on the savings to be
effected you should keep the return of 10 per cent. suggested by the Committee
prominently in view. They recognise, however, that neither in regard to such schemes
nor in regard to schemes expected to earn additional revenue can any percentage figure
of return be rigidly adopted as the sole criterion for sanction. Each scheme should
receive careful examination on its merits, and the Board do not wish to fetter your
discretion in the exercise of the powers delegated to you. Certain schemes, though
essential or very desirable, cannot from their inherent nature show a direct return on
the outlay. ere, however, this return is the predominant consideration in deter-
-mining whether a scheme should be proceeded with or not, you should remember that a
work which is expected to yield only a amall margin of profit over und above the
present rate of Government borrowing should not necessarily be regarded as remunera-
tive. In the first place, although the present rate of Government borrowing is low.
the rate at which the Railway Department has to pay interest to general revenues on
capital expenditure is an average rate worked out on borrowings since 1916-17. (It
amounts approximately at present to 4-75 per cent. though the effect of the reduction
in the rate of Government horrowing in recent years will operate gradually to reduce
it.) Secondly, there is the contingent liability to pay a oontribution from railways
surplus to general revenues which under the existing convention is assessed at one per
cent. of the capital-at-charge. Any addition to this ocapital therefore increases this
contingent liability. Thirdly, experience has shown that partly owing to the optimism
of the departments submitting the achemes and partly to unforescen causes the realisa-
tion not infnq_nantly falls substantially short of the estimated return. The Railway
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Burd hewe little dowbt thet the. last osnsideration carried substantial weight with the
Railway Enquiry Committes when they made their recommendation of ten per ceat.

3. Tha BReilway Board also desire in this connection to emphasize the position of
the Chief Accomnts Officer as your financial adviser. His work in this capacity is,
needless to say, not the routine arithmetical check of estimstes. nor the examination
ofthegmpriatyofmmomion.nwthqudiwof&emﬁhaiﬁywhuh
convey financial sanction (these points have, of course, also to be examined by him),
but careful scrutiny of the justification for the expenditure proposed. Even in
cases where the return on the outlay is not the determining factor, it is incuambent >0
him to examine and offer his advice on the general merits in the spirit of a prudent
individual spending his own money. The observations in this pers. shoald L held
to apply not only to achemes within your financial competence but also to those which
require the sanction of higher authority.

Your faithfally,

T. 8. BANKARA,
Director of Finance, Ralway Board

Mr. 8. Satyamurti: With reference to the answer to clause (a) of the
question,—my friend will pardon me,—I have not appreciated his answer
completely,—may I know brieflv what are the eriteria which Government
now observe with regard to expenditure on new schemes as apart from

renewals ?

The Honourabls Sir Thomas Stewart: I have laid on the table for the
information of the House a very considerable letter, and I would ask my
Honourable friend to excuse me from reading it on the floor of the House.

Mr. 8. Batyamwrti: May I know, Sir, if Government ha;'e definitely
given up the test on the definite percentage return. and if so, why?

The Honourable 8ir Thomas Stewart: | think the Honourable Membher
will zet the information he requires in this somewhat considerable letter

Mr. 8. Satyamurti: Even the reasons are given there?
The Honourable 8ir Thomas Btewart: This letter gives our latest views.

SuaoEsTIONS POR THE IMPROVEMENT OF TELBGRAPE AND PosTAL REVENUB
AXD ExreNnsioNn oy TELEPAONB BERVICE.
201. *Mr. 8. Satyamurti: Will the Honourable Member for Communi-
cationg be pleased to state:

(a) whether his attention has been drawn to the address of Mr. M. -
Asaf Ali at the Patna Conference of the All-India and Burma
Postal and Railway Mail Service Union in the course of which
be suggested that the surplus of the revenue of post office
telephones should be devoted to the extension of the poatal
telephone service and improvement of the lot of the low-paid
staff ;

(b) whether the attention of Government has also been drawn to the
statement that the question of making the Telegraph Depart-
ment remunerstive was the mosi urgent problem which the
Department should tackle:
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(c) whether Government's attention has been drawp ta the fugther
" statement that the air mails were mostly used by afflpent
people and hence the air mail rates should be enhanced and

made a source of increased revenue; and

(d) whether Government have examined these suggestions and pro-
pose to take action thereon; if so, what action they propose
to take and when?

The Honourable Sir Thomas Stewart: (a), (b) and (c). Yes.

(d) The reply to the first part is in the affirmative. These suggestions
are not new. They have been éxamined from time to time in the past and
such action as was justified in all the circumsta_nces has been taken.

Mr. 8. Satyamurti: With regard to the answer to clause (a) of the
question, may I know whether Government have considered or propose to
consider the question of improving the lot of the low paid staff in the
telephone department of the Post and Telegraph Department? In view
of the fact that the Government make a handsome profit, they should con-
sider the legitimate claims of all those low paid staff.

The Honourable 8ir Thomas Stewart: Government always consider the
legitimate claims of their staff.

Mr. 8. Satyamurti: With regard to the answer to clause (b) of the
question, may I know, Sir, whether, apart from the question of the revi-
sion of rates of press telezrams, to which my Honourable friend referred
a few minutes ago, Government have any other proposals on hand with .
regard to making the Telegraph Department remunerative or at least self-
supporting ?

The Honourable 8ir Thomas Stewart: Government have alwayvs under’
their consideration any possible ways of making the Telegraph Depart-
ment pay for itself.

Mr. 8. Satyamurti: Have Government any other specific proposals
under their consideration, apart from the question of raising the rates on
press telegrams?

The Honourable Sir Thomas 8tewart: I am not aware of any other spe-
cific proposal.

Mr. 8. Satyamurti: With regard to the answer to part (c) of the
question, may I know if Government have recently considered the ques-
tion of raising the air mail rates, and if so, with what result?

The Honourable 8ir Thomas Stewart: Government have not consider-
ed any such proposal.

Mr, 8. Satyamwrti: Whv not? Considering that the air mail is used
by the comparatively, I will not say rich, but well-to-do people, in this
country, as elsewhere. why should not Government consider the question
of raising the air mail rates?

R 2
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"Mr. X. M. Joshi: They want to support the rich at the cost of the
poor.

The Honourable Sir Thomas Stewart: Let me inform my Honourable
friend that these rates have not been in force for a year, and it would be
somewhat premature to consider a revision of the rates.

Mr. Muhammad Ashar Ali: Do Government realise that the’ Telegraph
Department is working at a loss and therefore it cannot be called a com-
mercial concern? What action are Government going to take to make it
remunerative ? . '

The Honourable Sir Thomas Stewart: The Honourable Member's state-
ment amounts to a truism.

TRADE AGEREMENT WITH APGRANISTAN.
{392, *Mr. Abdul Qatyum: Will the Foreign Secretary kindly state:

(a) the nature of talks recently held between the Government of
India and the Commerce Delegation from Afghanistan head-
ed by His Excellency Abdul Majid Khan;

(b) the decisiong which were arrived at;

(c) whether it is proposed to enter into a comprehensivt; trade pact
with Afghanistan; and

(d) whether the terms of such pact will be made publis ?

Sir Aubrey Metcalte: (a) and (b). The talks were purely exploratory
and the conclusions reached have still to be considered and approved by
the two Governments.

(¢) No final decision has vet been reached regarding a trade pact.

(d) Does not arise. '

NBGOTIATIONS YOR A TRADE AGREEMENT WITH THEB UNITED STATES OF
AMERIOA.

208. *Mr. 8. Satyamurti (on behslf of S8eth Govind Das): Will the
Foreign Secretary please state :

(s) whether he is aware of the fact that Indians in the United
States of America cannot stay in that land for an unlimited
period and that the status of a business man or merchant
there is not better than that of a temporary visitor;

() whether he is aware that many Indians in the United States
of America are prevented from opening offices to do busi-
ness independently ;

(c) whether he is aware that nationals of other Asiatic countries
have the advantage over Indians in the matters of residence,
settlement and permanent and independent business in the
United States of America; and

tAnswer to this question laid on the tsble, the questioner being abaent.
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(d) whether Government propose negotiasting for s trade treaty
to ensure better relationship to Indian nationals and better
commercial facilities to India on a reciprocal basis; if so,
at what stage the negotiations are now?

Sir Aubrey Metcalte: (s), (b) and (d). I would invite the Honoursble
Member’s attention to the answers given by me today to Mr, Chettiar's
question No. 275 and Mr. Akhil Chandra‘ Datta’s question No. 281.

(c) Yes.

Mr. 8. Satyamurti: Muy 1 know whether Government, in pursuing
these negotiations with the United States of America, have ascertained or
will ascertain the reasons why the nationals of other Asian countries have
this advantage over Indians?

8ir Aubrey Metcalfe: The reason, 1 think, has been stated in this
House, that at present India has no treaty of commerce or navigation with
the United States, and it is that lacuna that we hope to supplv by these
negotiations.

Mr. 8. Batyamurti: Is that the only reason, and is there no other
reason? Once this treatv is concluded, there will be no disadvantage
against Indians as against other Asian nationals?

8ir Aubrey Metcalfe: That, I think, is the position.

TBADE AGREEMENT WITH AFGHANISTAN.

204. *Mr. 8. Batyamurti (on behalf of Seth Govind Das): Will the
Foreign Secretary please state :

(8) whether the informul talks with the delegation from Afghanis-
tan have reached a conclusion;

(b) the time when trade negotiations will commence;

(c) whether he will consult non-official advisers representing the
mercantile and consuming communities of the country be-
fore his concluding the ‘trade agreement;

(d) whether he will stipulate the condition of freedom of trade
and citizenship for Indians in Afghanistan on a par with
the treatment accorded to Afghan nationals in this country;
and

(¢} whether he will consult this House before the conclusion of
the contemplated agreement on its various issues, such as,
trade monopoly, exchange difficulties and check on the free-
dom of trade experienced by Indians in Afghanistan?

8ir Au Metcalte: (a) and (b). Attention is invited to answers to
parts (a) azlcy(b) of question No. 292 asked by Mr. Abdul Qaiyum today.

(¢), (d) and (e). Do not arise.
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Wr. 8. Batyasitirti: I take it that my Honoursble friend refers to the
answer of the Commerce Member to Mr. Chettiar's question, when he
refers to the pievious answer.

Sir Aubrey Metoalte: No. I am referring to the answer which 1 would
have given to Mr. Abdul Qaiyumn earlier if Mr. Abdul Qaiyum had been in
the House.

Mr. 8. Satyamurti: May I suggest that that answer may be read out?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can read it out. :

Sir Aubrey Metcalfe: The question is No. 293:
‘“(s) and (b). The talks were purely exploratory and the conclusions rea:hed have
still o be considered and approved by the two Governments.

(c) No final decision has yet been reached regarding a trade pact.
{d) Does not arise.”’

Mr. 8. S8atyamurti: With regard to clause (c) of question No. 394, may
1 know what is the unswer?

Sir Aubrey Metcalfe: That is a point which will be considered when the
question of trade paoct negotiation approaches somewhat nearer. '

Mr. 8. Batyamurti: With regard to clauses (d) and (e) of the question,
may I know what is the answer?

8ir Aubrey Metcalle: I cannot undertake to do that until the present
conversations have reached a more definite stage.

Mr. 8. Satyamurti: But, in pursuing those conversations, will Govern-
ment bear in mind the considerations urged in clause (d) of the question,
namely, reciprocity of trade and citizenship between India end Afghanis-
tan?

8ir Aubrey Metcalfe: Certainly they will bear it in mind. That is one
of the reasons why conversations were initiated.

Taatx Disaster wuar Hazamiraon on THR East Inpian RaiLway.

$95. *Mr. Mohan Ial Baksena: Will the Honournble Member for
Railways be to make a comprehensive statement sbout the de-
seflment of the Debra Dun Express which took plece near Hazaribagh
Roead?

The Honourable Sir Thomas Stewart: [ would refer the Honourable
Member to the reply given to Mr. Badri Dutt Pande’s starred question
No. 81 of the 8rd February, 1989.

Traix Disasyea ¥EAR Hazaxreaor of THE East INDLAN RatLwaY.

296. “Mr. Mohan Lal Saksena: (a) Will the Honoursble Member
for Railways be plehsed to state the total mtmber of Wird Hais tidkets

ed at the Howrah station for stations beyond Mararfbagh Road i
the day of the derailment of Dehra Dun Express?
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(b) What wes the total seating capacity of she third class carriages
which were damaged and caught fire? )

(¢) What steps were taken to extricate the wounded from the debris
and to give them relief?

(d) Is it a fact that non-official agencies were not permitted to offer
relief? If so, why?

‘(e) Is it a £act that s number of dead bodies were discovered more
than 48 hours after the occurrence. 1f so, why?

(f) Has any compensation been given by the railway authorities to
the injured and the relations of the dead? If not, do Government pro-
pose to do so, and when? '

The Honourshle Sir Thomas Btewart: (s) ‘‘Train by train’’ records of
booking of passengers are not maintained, but, between 17 and 28 hours,
148 tickets were issued beyond Hazaribagh Koad at Howrah station.

(b) One third class bogie caught fire and one was damaged. The total
seating capacity of edch is 120.

(c) snd (e). 1 would refer the Honourable Member to the Senior Gov-
ernment Inspector’s report.

(d) It is understood that all references from non-official agencies were
answered by the loeal civil and police authorities.

(f) I would refer the Honourable Member to the reply given today to
part (e) of Sardar Mangal Singh's starred question No. 286.

IMPROVAMENTS IN THE ALL-INDIA RaDIO.

297. *Mrx. 'Mohan Lal Saksena: (a) Will the Honourable Member
for Communications be pleased to state what improvements, if any, have
been made in the All India Radio Department during the year 1988?

(b) Have any advisory committees been appointed for the various
‘broadcasting stations? If so, how have they been appointed?

{c) What steps, if any, have been taken to encourage the production
of cheap radio sets in India?

The Honowsable Sir Thomes Stewart: (a) If the Honourable Member
would .give me an indication of the nature of improvements he has in
mind, I shall endeavour to.give:him the information he wants.

(b) As the Honourable Member is aware, there is an Advisory Com-
mittee at Delbi. With regard to Bombay, Calcutte and Madras, Govern-
ment "have been in communication with .the Provincial Governments con-
cerned about the formation of Advisory Committees, and it is hoped tnat
shey will be formally constituted very shortly.

(c) T am unable to add anything to what was stated on this subject in
Mr. Clow’s speech in this House on the 10th August, 1988, in connection
with S8ardar Mangal Singh’s Resolution on broadcasting.

Mr. Mohan Lal Baksena: Mayv T know if any improvements whatever
have been made? N

The Honourable Sir Thomas Stewart: I trust that we are making day
to day improvement in our organisation.
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. Mr. Mohan Lal Saksena: Are Government comsidering the appoint-
ment of Advisory Committees?

The Honourable Sir Thomas Stewart: Yes. That is a proposition that
we are perfectly prepared to consider.

RaD10 GoODS IMPORTED INTO INDIA AXD TRAINTNG IN RaDIO INDUSTRY.

208. *Mr. Moban Lal Saksena: (a) Will the Hohpursble Member for

Communications be pleased to state the total value of radio goods im-

in India during 1088, and how much was purchased by the
Government of India, or Provincial Governments ?

(b) What are the names of the firms from which the were
generally purchased, and have any Indians been deputed to these firms
to teke training in the radio industry? ‘

(c) Do Government give any scholarship for the study of radio
industry? 1f so, how many? What are the names of those to whom
scholarshipe have been given? '

(d) What other help, if any, do Government give to persons desirous

of prooeedmg to foreign ocountries for higher research and receiving
training in this industry?

The Homourable Sir Thomas Stewart: (a) The information asked for
will be found under the heading of ‘‘wircless apparatus’’ in the monthly
‘‘Accounte of the Sea-borne Trade and Navigation of British India’’, copies
of which are available in the Librarv. No figures relsting to radio goods
as distinct from wireless apparatus are available. The value of wireless
apparatus purchased by All-India Radio during 1988 was Rs. 9,19,000. I
bave no information regarding the value of radio goods purchased by Pro-
vincial Governments.

(b) A statement, showing the oames of the firms from which wireless
gopmtus was purchased by All-India Radio, i» laid on the table of the

use. Government have not deputed any Indians to any of these firms
for training.

(c) No, Bir. The other parte of the question do not arise.

(d) The High Commissioner for India endeavours to secure all -
sible facilities for the training of Indian *students in the United Kingm
in the various branches of engineering and technology.

Statement showing ths names of the Pirms from whick Wirel Apperatus Assed
by All-India R:Jio. el e pure

1 le;:‘ b'.l',bo India Rsadio and Cable Communications, Company, Limited,
2 Mossrs. Philips Electrical Company (Indis), Limited, Calcutta.

Messrs. Standard Telephones and Cables Limited. Calcutta.

. Mesers. Rama Brothers, Karachi.

Messrs. General Electric Company (Indis) Limited, Calontta.

Messrs, Laxmidas and Dwarksdas. Bombay.

. Messrs. M. Bimons and Sons Company Inc., Limited, New York.

. Mesars. The Grsmopbone Company Limited, Dem Dum.

Mesars. The Pramashaw Motor Company. Bembay.

NSO e

©



STARRED QUESTIONS AND ANSWERS, 679

Mr. 8. Satyamurtl: With reference to the answer to clause (c) of the
question, may I know the resson why the Government of India do not, give
any scholarship for the study of the radio industry abroad? Do they not
realise the need for higher research in that direction, with a view to manu-
facture in our country cheaper and cheaper radio receiving sete?

The Honourable Sir Thomas Stewart: Government are not prepared to
admit that the demands of radio technology are more important than other

forms of technology.

Mr. 8. S8atyamurti: Does my Honourable friend include in radio cech-
nology the manufacture of cheap radio sets, and, if so, why is it that Gov-
ernment do not consider it necessary to encourage the manufacture, by
sending our students abroad, so that they might get the necessary experi-
ence and knowledge in that direction?

- The Honourable 8ir Thomas Stewart: I can only repeat that I can see
no reason in the world why radio technology should be singled out for

special treatment.

Mr. 8. Satyamurti: With reference to clause (b) of the question, may I
know whether the firms from which we buy radio goods give reasonable
tacilities for Indians for being trained in this industry?

The Honourable Sir Thomas Stewart: What I understand is this: it
is a condition of the contract with the firms who instal our major installa-
tions that thev should train during the process of installation Indian per-
sonnel in the use of those installation.

Mr. 8. Satyamurti: How many Indians have been trained so far accord-
ing to that arrangement? -

The Honourable Sir Thomas Stewart: If the Honourable Member wants
detailed figures, he must give me notice. :

Mr. K. Santhanam: Have Government made anv arrangements for
training radio mechanics, to give cheap and efficient service for possessors
of radio sets in the big towns?

The Honourable Sir Thomas Stewart: Government sare neither the
sellers of radio apparatus nor do they claim to be a service agency in that
respect.

Mr. K. Santhanam: Are Government aware that the expansion of
:oroado?asting is hindered by the lack of service men in most of the big
Wns

The Honourable 8ir Thomas Stewart: No, Sir. I do not think that is a
serious handicap.

Mr, Mohan Lal Baksena: With reference to part (b) may I know why
Indians have not been deputed for training? Ig it because no men have
applied for it or the firms have refused to give them training?
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The Hemsumbie Sir Thomas Stewart: The Honmoureble Member is
weking me something that I kmow nothing abeut.

Poer OFrions OPENED IN RURAL AREAS.

299. °Mr. Mohan Lal Saksena: (a) Will the Honourable Member for
Communiocations be pleased to state the number of post offices opened in
rural areas during the last 12 months, the number of hands employed
therein and their total ocost?

(b) What is the average area which each post office serves at present,
and how does it compare with Great Britain and other countries?

(c) What is the present programme of Government for extending
postal facflities in rural areas?

The Honourahle Sir Thomas Stewart: (a) Information as to the number
of post offices opened in rural areas during the last twelve months is not
readily available; but the number opened in the financial vear 1967-88
was 1,2868. Information with regard to the number of hands employed in
these offices and their total cost is not readilv available and cannot be
collected without an undue expenditure of time and labour.

b) Information regarding Great Britain and other countries is not
avallable. As regards India, |1 would refer the Honourable Member to
Appendix V of the Annual Report of the Indian Posts and Telegraphs De-
partment for the year 1987-88 (a copy of which is in the Library of the
House) which shows the average area served by u post office in the different
postal circles.

(¢) The policy of the Departinent is generally to provide postal feci-
lities in rural areas where thev are considered justified.

Mr. M. Ananthasayanam Ayyangar: How many rural post offices have
been closed during the same year?

The Honourable Sir Thomas Stewart: I require notice of that.

Mr. 7. 8. Avinashilingam Obhettiar: How many of these are seasonal post
ofices—opened only for a few months in the yesr?

The Homourable Sir Thomas Stewart: Seasonal post offices such as
those that are opened at melas and fairs are not included in this number.

CoxTRACT POR REMODEBLLING OF WALTAIR BraTiON YARD.

300. *Mr. K. 8. Gupta: (a) Wil the Honourable the Railway
Member please state whether he is aware that the general condition of
calling for separate tenders according to the schedule of rates in the
Bengal Nagpur Railway for all works costing more than Rs. 5,000 i»
often violated by splitting the contracts to sums less than five thousand?

(b) What is the estimated cost of remodelling of Waltsir Station
Yard?

(¢) Who are the contractors for the work?

(d) Is it a fact that the major eontract for the above work is split inte
minor ones?
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(e) How many such minor contracts, and of what value each, wers
entered into for the whole work?

(f) Is not F. 8. W. Bill intended to carry Bengal Naggur Railway
Company’e small artieles free of charge from place to place

(g) Is the same F. 8. W. Bill used to carry contractor's materials?
If 80, does the Honourable Member see that it s a material loss to the
Railway?

(h) What is the object ot a credit note issued to firms supplying
materiasls to the Railway? What is the reason for mnot issuing credit
notes to the contractors also instead of F. O. 8. and debiting the

charges to them?

The Honourable Sir Thomas Btewart: Enquiries are being made from
the Railway Administration and a reply will be laid on the table in due

oourse.

REDUCTIONS IN THE ENGINAERING DEPARTMENT OF TRE BENGAL NAGPUR
RAmLway.

301. *Mr. K. 8. Gupta: 1s the Honourable the Railway Member
aware thut after the introduction of the Wages Act the authorities of the
Bengal Nagpur Railway are reducing the staff in pay and grade? If so,
what is the action taken or proposed to be taken to see that the provisions
of the Wuges Act be striotlv applied without recourse to reduction in the
payv and prospects of-the emplovees of the Engineering Department of the

Bengal Nagpur Railway?

The Honourable Sir Thomas Stewart: This is a matter of detailed
administration on a Company-managed Railway in regard to which the
Government have no information. I am, however, sending a copy of
this question to the Agent and General Manager of the Bengal Nagpur
Railway for such action as he may consider necessary.

Prof. N. G. Banga: Are we to understand that the Government of
India are kept completely in the blind in regard to the policy of these
various railways and in particular this railway, about its policy of retrench-

ment?

The Honourable Sir Thomas Stewart: T would remind the Honourable
Member that to a considerable extent these railway administrations are

autonomous.

Prof. N. G. Ranga: Is this merelv a matter of detail? Here is a defi-
nite allegation made and it is brought to the Honourable Member’s notice
that retrenchment is being made. Are we not entitled to know whether
the information is true and if so, to what extent? '

The Ronouralile Sir Thomas Stewart: This is a matter of domestic con-
eern of the railway in question. This is not a responsibility of the Gov-

emment of India.

Mr. 8. Satyamurti: In view of the fact that the Pavment of Wages
Act was passed in this House at the instance of Government. will the
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Hovourable Member pursue this matter further, and see that it is not
abused to the detriment of the employeea of the Bengal Nagpur Railway?

The Honourable Bir Thomas Stewart: So far as I am aware, the Bengal
Nagpur Railway have no exemption from the provisions of the Payment
Of ages Act. i ».

MUSIIMS ENPLOYED ON THB EASTERN BENGAG\RAILWAY.
"

+1302. *Mr. Muhammad Wauman: (a) Will the Honourable Member for
Raflways be pleased to state the total number of Muslims employed on
the Eastern Railway on the closing list of the year of 1988 and
the number of Muslims emploved on the olosing list of the year 19877

(b) Is the Honourable Member aware that the percentage of Muslims
employed i subordinate  cadres in perimnent  services on the Eastern
Benga! Railway comes to about five of the total, in spite of the Gov-
emmment of India Resolution of 1984? y

(c) What efforte have been made to make up Muslim quotas of 45 per
cent. an required by the Eastern Bengal Raifway?

The Honourable Sir Thomas Stewart: (a) to (c). I would refer the
Honourable Member to the reply 1 gave to Shaikh Rafiuddin Ahmad Siddi-
quee’s starred question No. 1577 on the 20th November, 1988,

o D1scrARGE Or MUSLIMS OX THE EASTRRN BENGAL RAILWAY.

1808. *Mr. Muhammad Wauman: (s) Will the Honourable Member for
Railways please state whether it is n fact that Muslims are discharged in
temporsry and permanent posts in all grades on the Eastern Bengal Rail-
way on the slightest pretext to defeat the purpose of the (Government of
India Resolution of 1984 in the matter of recruitment?

(b) Will the Honoursble Member state comparatively the number of
Muslims and Hindus discharged after the Resolution of 19847

The Honourable Sir Thomas Btewart: (») Governinent have no reason
to believe that there is any discrimination against Muslims in the applica-
tion of the “Rules regulating discipline and rights of appeal of non-gazetted
railway servants'’.

(b) I would refer the Honournble Member to the reply 1 gave to part
(a) of Shaikh Rafiuddin Ahmad Siddiquee’'s starred question No. 1578 on
the 29th, November, 1988. .

PERCENTAGS OF MUsLINS ON TAB EasTaax BaxoaL RarLway.

'304. *Mr. Muhammad Nauman: Will the Hooourable Member for Rail-
ways state what improvement has taken place in the percentage of Muslims

tApswer to this question laid on the table, the questioner being abeent.
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employed in permanent services since 1984, and place on the table a com-
parative statement of percentage in the years 1984, 1985, 1986 and 1937 on
the whole of the Eastern Bengal Railway?

The Homourable Sir Thomas Stewart: I would refer the Honourable
Member to the statement laid on the table in connection with part (b) of
8haikh Rafiuddin Ahmad Siddiquee’'s starred qusetion No. 1578 asked on
the 20th November, 1988.

NoN-Ex18TENOE OF FACILITIES YOR TR4INING oF MUSLIMS ON STATE
RAILWAYS.

1305. *Mr. Muhammad Nauman: (a) Is the Honourable Member for
Railways aware that no facilities for expert training in India and in foreign
countries are offered to deserving Muslims on the Eastern Bengal Railway,
%::lt Indian Railway, North Western Railway and Great Indian Peninsula

ilway? ‘

(b) Will the Honourable Member state the number and names of em-
ployees, community by community, on these Railways who were offered
facilities for special training during 1983—1938?

The Honourable 8ir Thomas Stewart: (a) and (b). So far as the East-
ern Bengal Railway is concerned, I would refer the Honourable Member
to the reply I gave to Shaikh Rafiuddin Ahmad Siddiquee’s starred ques-
tion No. 1579 on the 28th November, 1988. As regards the three other
railways referred to, Government have no reason to believe that there is
any discrimination against Muslims, and do not consider that the labour
involved in a scrutiny of the records for the past five years to compile the
information required can be justified.

[ ]
NRGOTIATIONS FOR A TRADR AGREEMENT WITH THE UNITED STATES OF

AMERICA.

306. *Sardar Mangal 8ingh: Will the Foreign Secretary please state .

(a) whether the negotiations with the United States of America have
begun for the conclusion of a commercial treaty;

(b) whether they are being conducted by the Government of India
direct, or through His Majesty's Government in the United
Kingdom;

(cj when they hope to finish them; and

(d) whether this House would be consulted before the commercial
treaty is finally ratified by the Government of India?

Sir Aubrey Metcalte: (a), (b) and (¢). Negotiations have commenced
with a view to concluding a general treaty of commerce and navigation
between India and the United States of America and are being conducted
through His Majesty 's Government in the United Kingdom. Tt is not pos-
gible to say how long it will take to complete the negotiations.

+Answer to this question laid on the table, the questioner being absent.
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(d) Government will certainly consult the House if suph consultatiop
should prove necessary.

Prof. N. G. Ranga: Is there any representative of the Government of
India associated with His Majesty’s Government representatives in carry-
ing on negotiations with the United States Government?

Sir Aubrey Metcalfe: Not at present.

Prof. N. G. Ranga: Why is it that there is no representative of the
Government of India?

Mr. President (The Honourable Sir Abdur Rahim):" You cannot dis-
cuss & question like that now.

A

Mr. 8. Satyamurti: May 1 ask for some elucidation of the answer
which my Honoursble friend gave? In answer to (d), he said that Gov-
ernment will consult the House if necessary. Does it mean that, if and
when Government are in a position to come to an agreement with the
United States, thev will then consult us?

8ir Aubrey Metcalfe: I cannot commit Government but ithere seems
to be no reason why they should not be consulted in s matter in which

business intereste are invoived.

Sardar Mangal Singh: Alay | know whether the Indian (Chamber of
Commerce of the United States of America will be consulted in this
matter?

Sir Aubrey Metealfe: It will. if necessary, but it ia perfectly clear what
the Indian public want in the matter and that ix what we are trying to

w' L]

Prol. X, G. Ranga: In what manner ar: His Majesty '+ Government
closely in touch with the views of the Government of India in these con-

verrations ?
8ir Aubwey Metealte: Through the External Affairs Department.

Mr. M. Ananthassyanam Ayyangar: Why not through the Commerce
Depsartment ?

Mr. President (The Honourable Sir Abdur Rahim): Next question.

Proressiox Tax 1.2viEp nY THE MaDRAS (3OVERNMENT.

"807. *Dr. 8ir Zisuddin Ahmad: Will the Honourable the Railway Mem-
ber please state whether the profession tax levied by the Madras Govern-
ment is levied on persons serving in centrally administered services?

The Honowrable Sir Themas Séewart: The question should have heen
-addressed to my Honoursble colleague, the Finance Member.
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PooTacmon. or TS Iwrarasys or Innian l(nomuwmﬁm SsaTEs
OF AMERICA.

808. *Mr. Manu Subedar: Will the Foreign Secrelary plesse state :

(s) whether Government are aware that, in spite of the immigration
restrictions on the entry of Asiatics in the United States of
America the Japanese and Chinese merchants secure not only
entry into the United States of America but full protection
for their trade interests on account of the existence of trade
treaties between China amd the United States of America and
Japan and the United States of America;

(b) whether Government are aware that even Siam amd Borneo
claimed equal business rights and protection for their merchants
in the United States of America through trade treaties;

(c) whether the negotiations for a treaty of commerce and navigation
between India and the United States of America have started;

(d) who is conducting the negotiations, and what are the heads
on which negotiations are being carried on;

(e) whether, pending the conclusion of these negotiations, the Govern-
ment of India have asked the Government of the United States
of America to give Indian merchants facilities and protection
not inferior to that enjoyed by (i) United States of America
merchants in India, and (ii) merchants from other countries
in Asia going to the United States; and

(f) if not, whether Government are prepared to consider the proposal
to make such a request? ]

Bir Aubrey Metcalfe: (a) and (b). Yes.

(¢) and (d). 1 would invite the Honourable Member's attention to
the replies given by me today to questions Nos. 275 and 806 by Mr.
Chettiar and Sardar Mangal Singh, respectively.

(e) and (f). No. The Government of Indis do not consider that any
useful purpose will be served by requesting the United States Government
to grant special facilities and protection to Indian merchants pending the
conclusion of the negotiations.

Mr. Manu Subedar: The answer does not cover one of the queries,
vis., what are the heads on which negotiations are at present being
carried on? .

8ir Aubrey Metcalfe: 1 have answered that at least four times already
this morning,—uviz., that the point on which they are trying to negotiate
is to secure facilities for Indian business men as subjects of a country
with which the United States of America are in treaty relations on this

particular point.
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Mr. Manu Subedar: Is the question of the ownership of land in the
United States by Indian citizens also included?

8ir Aubrey Metoalte: No.

Mr. Manu Subedar: Sir, on the last oocasion the Commome Membar
stated in a reply to me that this will be also one of the points which will

be 8o included.

Mr. President (The Honourable Sir Abdur Rahim): That is not the
point here,—it is commerce and navigation. :

Mr. Manu Subedar: It goes beyond the mere issue of a trade pact; it
also extends to the rights of the nationals of the two countries?

Mr. President (The Honourable Sir Abdur Rahim): The Honoursble
Member can put down a more precise question.

Mr. Manu Subedar: With reference to the answers to clauses (e) and
(), may 1 ask why the Government of India will not make a request, for
the time being, pending these negotigtions, to give a few more facilities
to the Indian merchants, to the U. 8. Government?

Sir Aubrey Metcalfe: For the simple reason that the facilities at present
enjoyed by foreigners of all sorts in America are governed by American
law, and you cannot expect, in fact there will be no hope of expecting
the U. 8. Government to alter their law for a period of six months in
order to grant a request of this kind. .

ExPuLsioN of Two INDIAX JOURKALISTS AXT A STUDENT FROM FRANCSE.

809. *Mr. 8. Satyamurtl (on  behalf of Seth Govind Das): Will the
Foreign Secretary please state:

(s) whether his attention has been drawn to the resolution passed
by the ‘‘Majlis’* in London on the 18th December, 1988, pro-
testing against the action of the French Government in arrest-
ing and expelling permanently without offering any explana-
tion whatever one of itx members. Mr. Feroze Gandhi, the
special correspondent of the National Herald, and Mr.
Sunder Kabadi, correspondent of the Amrita Bazar Patrika
and the Bombay Chronicle;

(b) whether he is aware that the French Government have expelled
Mr. Imtiaz Ali Khan. a bona fide student of the Paris
University;

(c) whether the India Office was approached by the ‘‘Majlis’’ to

make representations to the French Government for an
explanation and for the rescinding of that order;

(d) wbet;?;r the India Office, London, took action in that direction;
a8



STARRED QUESTIONS AND ANSWERS, 687

(e) whether Government have done anything in the matter; if so,
what the actiong are and with what result; if not, his reasons
therefor?

Bfr Aubrey Metoalfe: (a) No.
(b) Yes.

(c) The Government of India have no information.

(d) and (e). Representations were made by His Britannic Majesty’s
Ambaseador in Paris regarding the expulsion of Mr. Imtiaz Ali Khan. The
French Government, however, were not prepared to alter thbeir decision in
the inatter. As regards Messrs. Feroze Gandhi and Sunder Kabadi, the
Honourable Member's attention is invited to the answer given to Sardar
Mangal Singh's question No. 4 on the 8rd ¥ebruary,K 1989.

Mr. 8. Satyamurti: Have the orders against these two gentlemen since
been withdrawn, by the French Government?

Sir Aubrey Metcalfe: Not so far ss I am aware.

Mr. 8. Satyamurti: May I know if Government are aware of the exist-
ence of any rule of international law or courtesy between His Majesty's
Government and the French Gevernment, for example, as to the principles
or conditions on which the subjects of either State may be expelled,—or
is it a unilateral right of each with respect to which the other Government
has no right? .

8ir Aubrey Metcalfe: It is ordinarily a matter of internal administra-
tion.

Mr. 8. Satyamurti: Mayv I know whether His Majeaty's Government
have brought any preesure, diplomatic or otherwise, to bear on the French
Government with regard to these orders upon these Indian nationals?

8ir Aubrey Metcalfe: I doubt if one Government is in a position to
bring pressure to bear on another Government in a matter which concerns
purely their ordinary internal administration.

Mr. 8. Satyamurti: Have His Majesty’'s Government at least ascer-
tained from the French Government the reasons for the expulsion orders
against these gentlemen and is my Honourable friend in a position to give
us a statement of the reasons? \

Sir Aubrey Metcalfe: I am not in a nosition to give a statement of
the reasons—a'though T understand that His Majesty’s Government have
made or are making inquiries.

Mr. 8. Batyamurti: Have His Majestv's Government learnt from, the
French Government (to the kmowledge of the Government of Tndia) the
rearons for these orders against these Indians?

Sir Aubrey Metcalfe: No, I gather they have not.



UNSTARRED QUESTION AND ANSWER.,
IsnoRDI-PABNA RaILwAY Proszor or Tz Eastaay Bmmu, Ramnway,

4. Maulvi Abdur Rasheed Ohaudhury: (a) Will the Honourable the
Railway Member please state at what stage the Ishurdi-Pabns Bdlwuy
project of the Eastern Bengal Railway is at present?

(b) Was any survey made of the projected railway line?
(c) When was the survey made? \

(d) Will the Honourab'e Member state the reuon why the project has
not been given effect to?

(e) Do the Railway Department contemplate tnking up this project in
the near future?

The Homourable 8Sir Thomas Stewart: (a) to (d). The attention of the
Honourable Member is invited to the reply given to peet (8) of question
No. 21 put by the Honourable Mr. Kumarsankar ‘Ray Choudhury in the

Council of State on 5th September, 1938.
(e) Xo.

[
RESOLUTION RE WITHDRAWAL OF INDIA FROM THE LEAGUE
OF NATIONS—contd.

Mr. President (The Honourable S8ir Abdur Rahim): The next business

12 Noox before the House is the voting on the amendment, moved by

" 8ir Syed Raza Ali, to the Resolution moved by '‘Mr. T. 8.
Avinaghilingam Chettiar and the Resolution itself. The question is:

*(e) That after the words ‘Governor Gemeral in Council’ the words ‘unslcss the
of Nations agrees 10 reduce India's contribation to 2,00,000 francs with effect

from 19‘1’ be inserted ;
(b) that the word ‘immediste’, oecurring in the first line, be omitted; and
‘ti’od “!“ all the words occurring after the words ‘to withdraw from the League’ be
omitted."’ :
The motion was negatived.

Mr. President (The Honoursble 8ir Abdur Rabim): The question is:
“That at the end of the Bewolution. the following be sdded :

. mddn!wdnmmMﬂMBMnthMnnthﬂv
policy with regard to Palestine. in contravention of Article 88 of
gh. venant, snd in open disregard of the feslings of the Indian Nation

in this matter’.
( 688 )
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The Assembly divided:

AYES-5L

Abdul Ghani, Maulvi Muhaminad.
Abdur Rasheed Chaudhury, Maulvi.
Asaf Ali, Mr. M,

Ayyangar, Mr. M. Ananthasayanam.
Ashar Ali, Mr. Muhammad.

Basu, Mr. R. N.

Chaudhury, Mr. Brojendra Narayan.
Chettiar, Mr., T. 8. Avinashilingam.
Chetty. Mr. Sami V. .
Das, Mr. B.

Das, Pandit Nilakantha.

Datta, Mr. Akhil Chandra.

Dessi, M. Bhulabhsi J.

Deshmukh, Mr. Govind V.

Gadgil. Mr. N. V.

(Ohulam Bhik Nairang, Syed.
Gupta, Mr. K. 8.

Hegde, 8ri K. B. Jinaraja.

Je;ie, Mr. K. M.

Jogendra 8ingh, Birdar.

Kailash Behari Lal, Babu.

Lahiri Chaudhury, Mr. D. K.
Lalchand Navalrai. Mr.

Malaviva, Pandit Krishna Kant.
Mangal Singh, Sardar.

Manu Subedar, Mr.

Mudaliar, Mr. C. N. Muthuranga.

Muhammad Ahmad Kazmi, Qazi.

Murtuza S8ahib Bahadur, Maulvi Syed.

Paliwal, Pandit 8ri Krishna Dutta.

Pande, Mr. Badri Dutt.

Rafiuddin Ahmad Siddiquee, Shaikh.

Raghubir Narayan Singh, Chondhuri.

Ramayan Prasad, Mr.

Ranga, Prof. N. G.

Rao, Mr. M. Thirumala.

Raza Ali, Sir Syed.

Saksena, Mr. Mohan Lal

Sant Bingh, Sardar.

Santhanam, Mr. K.

Satyamurti, Mr. S.

Shahban, Mian
Muohammad.

Sham Lal Mr,

Singh, Mr. Ram Narayan.

Sinha, Mr. Satya Narayan.

Sri Prakasa, Mr.

Subbaravan. Shrimati K. Radha Bai.

Umar Aly Shah, Mr.

Varma, Mr. B. B.

Zafar Ali Khan, Manlana.

Ziauddin' Ahmad, Dr. Sir.

Ghulam  Kadir

NOES—45.

Abdul Hamid, Khan Bahadur 8ir.

Ahmad Nawar Khan, Major Nawab
Sir.

Aikman, Mr. A,

Ayvar, Mr. N. M

Bajpai. Sir Girjse Shankar.

Bewoor, Mr. G. V.

Boyle. Mr. J. D.

Buss, Mr. L. C
Chanda, Mr. A. K.
Dalal, Dr. R. D.
Dalpat  Singh, Sardar Bahadur
Captain.

DeSouza, Dr. F. X.

Gorwala, Mr. A. D.

Greer, Mr. B, R. T.

Griffiths, Mr. P. J.

Grigg, The Honourable Sir James.

Hardman, Mr. J. S.

James, Mr. F. E,

Jawahar  Singh,
Sardar Sir.

Joshi. Mr. N M

Kamaluddin Ahmed, S8hams-ul-Ulema,

Kushalpal Singh., Raja Bahadur.

Lillie. Mr. C. J. W.

Mackeown, Mr. J. A,

The motion was adopted.

Sardar Bahadur

Maxwell, The Honourable Mr. R. M.

Menon, Mr. P. A.

Menon, Mr. P. M.

Metcalfe, Sir Aubrey.

Miller, Mr. C. C.

Mukerji, Mr. Basanta Kumar.

Nur Muhammad, Khan Bahadur
Shaikh.

Ogilvie, Mr. C. M. G,

Pillai, Mr. N. R,

Row, Mr. K. Sanjiva.

Scott, Mr. J. Ramsay .

Sher Mubammad Khan,
Bardar Sir.

Sircar, The Honourable 8ir Nripendra.

Sivaraj, Rao Sahib N.

Spence, Mr. G. H.

Staig, Mr. B. M

Stewart, The
Thomas.

Sukthankar, Mr. Y. N.

Sundaram, Mr. V. 8.

Thomas, Mr. J. H.

Zafrullah Khan, The Honourable Sir
Muhammad.

Captain

Honourable 8ir

Mr. President (The Honourable 8ir Abdur Rahim): The question now is:

That the main Resolution, as amended, be adopted :

‘This Assembly recommends to the Governor GeBeral in Council that immediate
steps be taken under Article 1(3) of the Covenant of the League of
Nations to give natice of India's intention to withdraw from the League,
among others, for the reason that the League has failed to implement the
provisions of Article 16 of the Covenant against covenant-breaking members

o2
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and aleo for the reasom that Great Dritain Aas persisied in
with regard to Palestine, in controvention

28 of the Covenant, cnd in open disregard of the Jeelings of the

’t Am
Nation in this matter.”
The Assembly divided:

AYES-$85.

Abdul Gbhapi, Maulvi Muaohammad.
Abdur Rasheed Chandhury, Maulvi.
Asef Ali, lt H.

Ax:ph, )(nhnlnd

Chndllu-y. )lr Bromdn Narayan.
Chettiar, Mr. T. 8. A .
Chetty. Mr. 8ami Vencatachelam.
Das, Mr. B.
Das, Pandit Nilakantha.
Datta, Mr. Akhil Chandra.
Desai, Mr. Bhulabbai J.
Desh a, Mr. Govind V.
r. N.
Gbmddln. Hr
Chulam Bhii Nlil‘lll(, Syed.
Gupta, Mr. K,
Haans lhj, Bnnda.
Hegde,
Jedhe, Hr K )l
Jozendra Singh, Sirdar.
Kailash Behari Lal, Babu
Lahiri Chaodbury. Mr. D. K.
Lalchand Navalrai, Mr.
Maitrs, Pandit Lakshmi Kanta.
Malavi Pandit Krishna Kant.
Singh, Sardar.

Jinaraja,

Abdul Hamid, Khan Bahadur Sir.
Ahn.d Nawas Khan, Major Nawab

A:knu Mr. A,

Ayyar, Mr. N. M.

B.jp.i 8ir Girj; Shankar
Bewoor, Mr. G.

Boyle, Mr. J. n.

‘Bahadur

Grigg, The Honourable 8ir James.
H , Mr. J. B.

James, Mr, F. E.
Jawahar Bmgh,

Joshi, Mp. N
Kamaluddin Aluned

Ak

ackeown, Izl A.
'l‘hemotlonwundoptad.

Sardsr Bahadur

ul-Ul«n

o . o e —————— ..
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NOES—45.

Dnhnu thenflu, llr Moth

odalisr, Mr. C. a Il’.l’&.
Muhammad Ahnud Kaxmi,

Murtaza S8ahib Bahadaur, Knlvi Syed.
Paliwal, Paulit 8ri Knlhu Dutta.
Pande, Mr. Bedri Dutt

Rafiaddin Ahmed Blddnqnu, Bhaikh.
Raghubir Naryyan Bingh, Ohoudhuri.
Ramayan Pnnd Mr.

Ranga. Prof. G.

Rao, Mr. M. Thrnmoh.

Raza Ali, Sir Syed.

Saksens, Mr. Mohan bal.

* 8ant Singh, Sardar.

Santhanam, Mr. K.

Satyamurti, Mr. Q.

Bhahban, Mian Ghulam
Muhammad.

Sham Lal Mr.

Singh, Mr. Ram Narsyan

Sinha. Mr. fiatys Nlﬂyln

Som. Mr. Survys Kumar.

Rri Prakasa. ,

Rubbaravan. flirimati K. Radha Bai.

Umar Alv Shah, Mr.

Varma, Mr. B. R.

Zafar Ali Khan, lhnhnn

Ziauddin Ahmad, ., Bir.

Kadir

Maxwell, The Honourable Mr.
Menon. Mr. P. A,

Menon, Mr. P. M.

Metcalfe, Sir Aubrey.

Miller, Mr. C. C.

Mukerji, Mr. Basanta Kumar.
Nor Mubammad, Khan DBahader

Shaikh.

Ogilvie, Mr. C. M. G

Pillai, Mr. N. R,

Row, Mr. K. Banjiva.

Scott, Mr. J. Ramsay .

8her Mohammad Khan, Captaio
Sardar Rir.

Stecar, The Honocurablo Bir
Nripendra.

Sivaraj, Rao Sahib N

Spence, Mr. G. H,

Staig. Mr. B. M.

Stewart. The Honourable Sir
Thomas.

Sokthankar, Mr, Y. N.

Sundaram, Mr. V. 8,

Thomas, Mr. J. H,

Zafrullah Klun. The Honourable Sir

Mahammad
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Mr. President (The Honourable Sir Abdur Rahim): The House will
remember with reference to the Resolution, the voting on which has just
been concluded, a question was raised whether the Chair ought not to
have put the amendments that have been put to the House today and
almo the Resolution on the last day, when the debate on the Resolution
was concluded. The debate concluded by closure just about a minute
or two befare 4 o’clock when the Chair had fixed an adjournment motion
to be taken up. The Chair ruled then that it should not be justified in
gaing on to the voting on the other amendments and the Resolution as it
was past 4 o'clock because, at 4 o’clock, before which the debate had
concluded, the voting on the first amendment was already in progress,
and the Chair held that, in the absence of express authority or precedent,
it should not be justified in delaying the adjournment motion any further.
The Chuir promised at the time, on the question being raised bv the Leader
of the Opposition, to consider the matter over again. There is no express
authority, but, on further consideration, the Chair is confirmed in its
opinion that the procedure which was then adopted was perfectly correct.
The adjournment motion having been fixed at 4 o'clock, it would not be
right to delay it any further than was absolutely necessary; and the
npoessity in this case arose from the fact that voting was already in pro-
gress. If the Chair had taken up the other amendments to the Resolu-
tion in this particular cas2, the adjournment motion could not be taken
up for some time longer, and it might happen that in some cases the delay
would be still more considerable. The Chair has, therefore, no doubt that
the procedure which it adopted was quite correct.

Mr. President (The Honourable Sir Abdur Rahim): The following
Resolution standing in the name of Choudhri Raghubir Narayan Singh
was withdrawn by leave of the House:

““That this Assembly recommends to the Governor General in Couacil that a
committee be appointed to enquire into the conditions -of the textile industry in India
and to make recommendations to ensure co-ordination in the industry and its orderly
growth and to provide reasonably uniform conditions which will prevent uneconomic
competition and unfair exploitation of labour.”

Mr, President (The Honourable 8ir Abdur Rahim): A question has
arisen, which the Chair has got to comsider, whether the next Resolution
standing in the name of the same Honourable Member can be moved by
him now because the heading says that it is to be moved only if the previous
one is barred. That Resolution has been withdrawn, but, without creating
any precedent on this point,—because the Chair may have to consider it
leter,—the Chair will allow the Honourable Member to move the next
Resolution unless there be any abjection on the part of any other Honour-
able Member who has any Resolution to move after this. .

As there is no objection, the Chair will allow the Honourable Member
to move this Resolution, without creating any precedent.

RESOLUTION RE TRADE AGREEMENT WITH BURMA.
Ohoudhri Raghubir Narayan 8ingh (Meerut Division: Non-Muham-
madan Rural): Sir*, the Resolution which I am now moving with your
permission is as follows:

“That this Assembly recommends to the Governor General in Council that notice
be given on the lst April, 1838, to the Governor of Burma for the termination of

*The Honourable Member spoke in Hindustani.
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i Burma Regulati or 1637; that be takem in cousulta-
ml:fz: t.l':’luden ol;r.pd;ti(u m O:i?’Aol:::Ny for the n::&!.ﬁon of a fresh trade
agreement with Burma and thst any settlement that may be arrived at should be
subject to ratification hy this Assembly.” ,

8Sir, the difficulties and troubles which the Indian people are experienc-
ing almoet every day in Burma are not hidden from this Honourable House.
As every one of us fully knows, and would admit, it is the Indian people
who have contributed so largely to the making of Burma as a progressive
unit. In fact Burma's financial and commercial progress and progress of
every other kind is mainly due to the help given by every section of the
Indian people from the poor Indian labourer right up to the big businees
. But what have the Indians got in return for all this? This
had better not be asked, for it is a tale of inhuman atrocities perpetrated
sgainst Indiams in Burma. Their life, property and honour are not safe;
yet neither the Government of Burma nor the Government of India, nor,
for the matter of that, the Home Government have cared to pay any serious
attention towards preventing those atrocities or doing justice to those who
have suffered on that acoount, a'though their attention has been drawn
to this state of affairs by different ways and means by representatives of
the people in this House and by all sections of the people all over the
country. The wail is still going on, but
ton sunta Aai fughan-i-darwesh
(who cares to pay any heed to the wailings of a beggar). However,
God would ultimately do us justioe. poot )

In these circumstances, our demand is only this that the Governor
General in Council be asked to terminate the existing trade agreement be-
tween India snd Burma by which goods worth nearly ten crores go out
to Burma and goods worth about 25 crores come from Burma to Indis
without any taxation, and that s fresh agreement be drawn up in consults-
tion with the leaders of parties in this Assembly and subject to ratification
by this Assembly. I believe that every Member of this House would
:‘i:ld it 88 a most moderate demand and the minimum that could be

8ir, I do not know much of economics; so I would leave it t6 my expert
friends to deal with the intricacies of the subject from the economic point
of view and to show whether or not the export of 10 and the import of 25
orores is to our advantage. All I understand is the simple fact that if
goods worth 25 crores not been bought from Burma this amount would
have been saved to India. India is a “Eoor country and we can ill afford
to Jet go such a heavy amount out of the country. On the other hand, if
India had not bought to that extent from Burma she would not only have
saved 80 much for her own needs but would also have done something
towards producing some of those commodities and amenities of life which
she is now getting from Burma in the shape of grain and other manufac-
tured material. This means that because we are getting things from Burma
we are neglecting our duty in respect of producing them in our own country.

8ir, these, then, are the circumstances, and this is our demand: and
both are so obvious and clear that it would only be a waste of time to dis-
cuss them here at length. I would, therefore, appea] to the House through
you to ccnsider the present Resolution in the spirit in which it is moved.
I hope that it would be accepted by all quarters without dissent.
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Mr. Prosident (The Honourable 8ir Abdur Rahim): Resolution moved :

*“That this Assembly recommends to the Governor General in Council that uotice be
iven on the lst April, 1839, to the Governor of Burma for the termination of the
ﬂldh and Burgs Trade (Regulation) Order 1837; that steps be taken in consultation
with the leaders of parties in this Assembly for the negotiation of a fresh trade
agreement with Burma and that any settlement tbat may be arrived at should be
subject to ratification by this Assembly.”

Notice of an amendment has been given by Mr. Avinashilingam-
Chettiar who wishes to add the worde ‘‘and with a view to the protection
of Indiang in"’ after the words ‘‘fresh trade agreement with’’. But this
wou'd enlarge the scope of the Resoiution and cannot be allowed. The
discussion will be confined to the Resolution now before the House.

Mr. Mapu Subedar (Indian Merchants Chamber and Bureau: Indian
Commerce): 8ir, 1 have risen to support the Resolution, moved in such
eloguent terms and in the mother language by my friend, Choudhri
Raghubir Narayan Singh. I would like to place before the House the
genesis of this Trade Regulation Order. Bection 160 of the Government of
India Act says:

“With a view to preventing undue disturbance of trade hetween India and
Burma in the period immediately following the separation of India and Burma and
with a view to safeguarding the economic interests of Burms doring that period, His
Majesty may by Order in Council give such directions as he thinks fit for thoee
purposes with respect to the duties which are, while the Order iz in force, to be
levied on goods imported into or exported from India or Burma and with respect to
ancillary and related matters.” .

Beveral Orders were issued relating to monetary arrangements—imrni-
gralion, income-tax and other arrangements: but the most important of the
Orders is the one which is referred to in the Resolution. This Order is to
last for three years—it was issued in Karch, 1987: it was o be in opera-
tion for three years or until 12 months have elapsed from the giving of
notice by the Governor General of India to the Governor of Burma or vice
versa. The effect of this Order is to create a customs union between
Burma and India. Section 2 of Part II of the Order says:

“Except as vilerwise provided in this Order all goods imported from or exported
to a customs purt or customs serodrome in Burma shall in British India be deemed for

the purposes of the Sea Customs Act, 1878, to be goods imported from. or exported to,
a customs port or customs aerodrome in British India.”

In other words, we have got Burma separated on political grounds,
contrary to the wighes, both of the Burmese people and of the people of
India; but though it is separated, its economic life is still intimately bound
up with the life of this country. I do not kmow whether the Commerce
Department has been watching whether we are not receiving from Burma
goods which have paid duty in Burma in excess of similar re-exports from
this country. In any case, the position is that we are treating the ports
of Burma as if they were the ports of India for the purpose of customs.
There are various other provisions in the Order into which I need not go
now: they deal with the reduction of duty, with the imposition of excise
and corresponding import duty, and generally they deal with provisions for
the safeguarding of revenue of either country in certain eventualities. The
object of this Trade Regulation Order was to prevent sudden disturbances
of tH® economic relationship between the two countries which had been
administered by the Government of India and which have been torn
as under, as I said, on purely political grounds. The relations were
intimate and they continue to be intimate. India is the largest customer
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of Burma, so iarge that, in the figures which are availsble to me, I find
that India purchased 50 per cent. more than the entire exports af Burma
to other countries in the world. In other words, we are' the largeat
customer of this country, both in the matter of agricultural produce,
mineral produce and forest produce. On the other hand, we are selling
them articles manufactured in this country. Burma is a customer of ours
in the matter of textiles, jute, iron and steel, cigarettes and tes. This
trade is-at present besed more or less on the question of geographical and
local considerations. Bo far as Indis is concerned, ¥ am not for a moment
thinking that these directions in which our trade is at present going.on
will remain permanent. Burina may want a little more revenue and may
want to change this Order themselves. Burma is aspifing to be & manu-
facturing country and there are various steps at present contemplated by
the Burmese Government which indicate that they have no desire to go
on exporting raw material and to go on importing finished goods from any
other source. Bo far as India is concerned, let me state it here that in the
event of a complete break with Burma, a contingency which I do not
contemplate as I shall show presently, but in the event of a complete
break with Burma., we are not worried with regard to the articles which
we are selling to Burma. 1In articles like textiles India is importing about
12 crores rupees worth of textiles and exporting to Burma- 880 lakhs worth.
In the matter of metals India is importing several crores of rupees worth
of iron and steel from abroad and is exporting to Burma iron and steel
worth 80 lakhs onlv. In jute we export about a crore of rupees worth
to Burma; but no substitute has vet been found for jute and we need not

:t least anticipate the worry which Will arise when such a substitute is

I do not want to put forward anything in a fighting spirit—the Resolution
is there. All I say is this: and 1 do not wish to anticipate the discussions
which will take place when the negotiations for a new agreement will come
on the scene. All 1 say is this that we do uot expect and we do not
want from Burmu even any undue favours in the economic field so long as
we are not satisfied that the nationals of India in that country are treated
properly. No economiv advantage would compensate us for treatment of
Indians of the kind which we are hearing in the last few months or for
the utter and complete failure of the Government of Burma to safeguard
the lives and property of Indians in particular and of many other sections
of the community generally,

Sir, all that the Resolution requires at the present moment is that
notice should be given in ample time to both sections to prepare the heads
on which they wish to negotiate and to come to a common agreement,
but it will certainly have the eflect which we expect it will have in that
it will improve the atiosphere in which these questions will be studied
by the Burmese people. 8ir. the people of Burma are new to seli-gov-
ernment, and with such rights as they have under a constitution which is
deficient, and guided as they are largely by a theocracy which hes no
experience of world conditions, have not yet realised,—and it is ::{I objeot
today to strese this point.—and a notice which we shall give will nsake
them realise,—that if they want suitable terms from other people they
have to base their demands on a basis of give and take apd that they
cannot expect perpetual favours of the kind which India is giving by these



RESOLUTION 7¢ TRADE AGREEMENT WITH BURMA. 695

trade regulations orders and continue them for ever regardless of the condi-
tions which they establish in their own territory for Indian nationals.
Sir, the position of India has also undergone a change during the period
that this Order has run. With regard to rice, of which India takes 11
crores rupees worth from Burma, India is the largest customer, as she is
taking about 45 per cent. more than what goes out to the rest of the
world, and yet complaints have been heard in this House that the price at
which Rangoon rice is dumped in this country is very low, end that it is
depressing the price of local rice in India in such a manner that something
will soon have to be done. 1 was referring to the deterioration of prices in
India during the last two years,—there are many reasons for it and I shall
not go into all of them now,—but one of the reasons is certainly very
definite, namely, the defective selfish monetary policy pursued by the
Government. In any case, we cannot have a free import of rice into this
countrv from Burma regardless of the effect of such an import on the
prices here.and on the condition of the peasants who are growing rice in
India. Rice, 8ir, I maintain, is engaging the activitv of a larger number
o:o:,lhe rural population in this country than any other article of agricultural
produce.

Then, 8ir, take the question of kerosine, petrol, lubricating oils, candles
and other products of mineral oil. Here also, the position, as far as [
have been able to ascertain, is that there is a possibility of producing
mineral oil in this country in large bulk. The concessions in respect of
these are being held by certain companies who are operating in Burma,
and these concessions ure not being utilised. that is to say, those companies
are suppressing those concessions because they find it more econvenient and
more profitable to go on producing elsewhere. I will not detain the House
by mentioning that there are deeper financial considerations in the oil busi-
ness including the one which I mentioned to this House before, which
has not been contradicted by the Government of India, namely that the
Government of the United Kingdom holds controlling interests in some of
these oil companies and in the exploitation of this country with regard to
the sale of kerosine, which if" the poor man’s fuel, and of petrol, which
is used by practically all classes.

Then, Sir, with regard to teak, the same is the position. India has
enormous resources both in the Andamans, in Assam and on the Malabar
coast, and I say that the exploitation of these resources is being unduly
hampered partly by the retrograde rates policy of the Government and
partly ulso because of the fact that very cheap timber is coming from
Burma . . .

Mr. President (The Honmourable Sir Abdur Rahim): Today being
Friday, the House will adjourn now. The Honourable Member can re-
sume his speech after Lunch.

The Assembly then adjourned till a Quarter Past Two of the Clock.

The Assembly re-assembled after Lunch at a Quarter Pasi. Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

. My, Manu Buabedar: ‘Sir, 1 was saying at the time, when we rose for
lunch, that India need have no apprehension if the trade regulation Order
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came to an end tomorrow, but so far as the Burmese people are con-
cerned, it wouid be good to warn them that it would be suicidal for them.
They cannot afford to offend or to lose such a customer as Indis, judging
merely from the business point of view. In a leader on this subject, the
Statcsman wrote the other day that at the root of the difficulties between
Indians and Burmans in Burma there sre economic topics. I make bold
to say that the economic advantages which the Burmgns are getting out
of this sort of disturbances which they have adopted or they might get by
continuance of this sort of thing, would be a fleabite compared to the harm
which would come to themn from the displacement of Burmese trsde of
such serious volume with this country. What we want is a trade regulation
by means of a treaty in which the true representetives of a free Burme
and the true representatives of a free India sit together. Unfortunately, it
is the presence of the third party which does, 1 am told, no good either
to the Burmans or to the Indians. The Englishman claims to be the
friend of the Burmans in Burma, and therefore, somewhat unfriendly to
the Indian population there, the bulk of which are Mussalmans. The
Englishman claims to be a friend of the Mussalmans in this country. The
Englishman claims to play many roles and it is for the Englishman to
satisfy his conscienoce over this. All I say to the Burmese pegple is that
we have no quarrel with the Burmese people; their historical calamities
came from the ambition of England, and that we have no aggressive
designs towards the Burmans. Indian capital and Indisn Jabour have bail
up the prosperity of Burma and I would tell my countrymen who are in
Burma to obey scrupulously everv law which the Representative Assembly
of Burma passes for the benefit of Burma. T would tell them to be good
citizens there. 1 would say that you go and identify yourse'f with the
life of the country in which vou sre living a0 much so that in case there
is any difficulty between Indin and Burma in future, T want the Indians
in Burma to speak for the Burmese country, the country of their adoption.

The ill-treatment of Indians abroad .is a very old topic in this country,
and Sir Girja Shankar Bajpai has been doing his best to explain why
matters could not advance further than they have advanced. But it is
curious that, as we come nearer home, the ill-treatment becomes acuter
as in Ceylon and Burma now. But let it be understood that on the question
of Burma it is not merely the representatives of the people speaking from
this side, but it is also the Government of India who is not going w take
matters lying down. 1f I understood aright the speech of the Honourable
Bir Jagdish Prasad the other day, Sir Jagdish Prasad, who is regarded in
many quarters as o very mild and inoffensive person, uttered a rote of
warning that if matters were not mended soon, retalistory measures would
have to be taken, and I expect the Government Benches today to corro-
borate that statement. Bir, as regards Indians in Burma, there are a
certain number of them who have never seen this country, who have been
born there. There are a very large number who have ‘married Burmese
and who have made Burma their home. I want the Burmese people to see
whether they cannot make an effort to absorb the Indians. But they should
not expect that at the cost of self-respect India will leave her nationals in
the condition in which thev are and continue to give economic henefits
under a trade regulation order, which henefits Burma no longer deserves
at our hands. The Government of Burma and the Burmese people must
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realise that the minority problem offered by the Indians is a difficult one.
Whatever other solution there may be, let me make it clear that.goondeism
and violence eannot solve any problem at any time under any circumstances.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member’s time is up.

Mr. Manu Subedar: I will finish in a minute. All I want is that the
Burmese people should not adopt the solution of the Indian ninority
problem, a model of which has been given by Herr Hitler in Germany.
A few hundred thousand Indians in Burma are not like the few hundred
thousand Jews in Germany, nor has Burma got 70 million dominant
Germans with a vast army behind them. It is also a futile method as
time will point out both in the case of Indians in Burma and in the case
of Jews in Germany. What has happened is that Government has failed
in Burma as the remarks of Sir Archibald Cochrane, the Governor of
Burma, show this morning. Bir, I will only conclude on the note that
section 160 which gave authority to His Majesty by Order in Council to
regulate this matter expires as soon as this order terminates. This is one
more constitutional reason why we want this order to be terminated so
that any new treaty may come to this House for ratification and that
should be done in an atmosphere of self-respect and reciprocal advantages
to the two countries.

Mr. Mukammad Ashar Al (Lucknow and Fyzabad Divisions: Muham-
madan Rural): It was my good fortune in the year 1915 to have gone te
Burma and to have been there for about 27 days. Again I had to go there
in connection with an educational institution. I have been up to Prome
both in Lower Burma and in Upper Burma, and the conditions in which
I found the people living there were so very good and the relations between
Indians and Burmans were so very cordial that one could really admire
the position Indians occupied there. Trade was very much in the hands
of many of my own countrymen, Indians, and, especially, I found that
there was one trader and merchant who was a Muslim, but he kas now
gone to pieces. He was there and he had bought in-those days all the
German trade that flourished in Burma in those days. From all these
things I found that the trade was in a flourishing condition so far as the
Indian trade was concerned. It is horrifying indeed to read the descriptions
we have received in India about the present conditions in Burma. One
has to find out and trace the origin of these disturbances.

Sir, conditions in Burma are getting worse and worse every day. The
Phongyis are ranged against the Indians and the Burmans are cutting the
throats of Indians. We find that there is something wrong in the Govern-
ment of Burma. From the speech made by Sir Jagdish Prasad on the
floor of this House, the other day, one could not but infer that the accounts
we read in the papers are absolutely correct. The adjournment motion in
this House was carried and Sir Jagdish Prasad went to the length of saying
that if conditions do not improve retaliatory measures will have to be
taken. That shows that the Government of India is cognisant ¢! the facts
but the Government of Burma does not seem to be taking effective steps.
We read in the papers that on the 9th February His Excellency the
Governor of Burma in his address to the Legislature of Burma said that if
the ministry failed to enjoy the' confidence of the Legislature it would
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become his: duty to follow the directions givem in the Instrument of
Instructions and that, so long as Ministers retained the confidence of the

is'ature, they are assured they will have the support of the Governor
ang‘hm efforts will be directed in a constitutional manner towards ossisting
them to carry out the policy which they advocate. Now, 8ir, the Governor
also gave a sort of warning to the Legislature that if conditions did not
improve he will have to take actian under the Aet of 1983. That shows
that oonditions in Burma are getting worse and worse. Conditions in our
own provinces are much better. Law and order is"in the hands of Burmans
and still you find that they are not managing it praperly and they sre not
able to save Indians. It is not possible for the Indians to live in safety snd
comfort to carry on their trade.

" Economic conditions are not very Lidscwrymlndm. Prices are
falling. Cheap stuff is brought from Burma. I1f the tudo agreement is
ratified by this Government, then cheap stuff will come in here and we
know what will happen. We have had to protect whea nd ugar. Co
and rice are asking for protection. At the same time, we ﬂndﬂnmbgz
and tea are under restriction of export. bndwthmoondnﬁouncbup
stuff comes from Burma we are bound to lose. The tende is under the
Order in Council and if the treaty is ratified by this House or the Uovern-
ment of India, conditions will become worse and worse. All this ill-treat-
ment of Indians is due to certain cliques. It is very difficult for us to
say whether the cliques are between the European Community end the
Burmans. One cannot say what is the real state of affsirs.; Unless more
eflective steps are taken, then the life of the Indisns will not be safe in
Burma. Burma has become like a colony and we thought that conditions
in Burma would improve but we now find that the conditions have not
improved at all in spite of the rise in the status of Burma. If we are
forced to enter into an agreement with Burina, I am afraid we will be the
losers. When we read that our Provincial Governments are flosting loans
and taking mpa to improve the conditions in the provinces, we are sur-
prised how the House of Representatives which has got more powers is
not even able to control law and order. Under these conditions, 1 would
ask the House to pass this Resclution. 8ir, I suppart the Resolution.

Mz. K. Santhanam (Tanjore cum Tnchmopolv Non-Muhammadan
Rural): Sir, I share fully the two prevoius speakers’ feelings of indig-
nation about the recent happenings in Burma but at the same time I should
say that this particular Resolution has not been framed fn any spirit of
bostility. 8o, T would like to read the terms of the Resolution itself so
that it may be judged on its merits:

“That this Assembly recommends to the Governor Gemeral in Council that notice

be ﬂ'monduht vil, 1930, tc!hrﬂmmorofﬂmlorlhamin-tnnoftho
s snd Barma T n&(&pf»ﬂm)

That is the first part. Tboneondpn'tu

'zumummwum-iamwmamummm
for the negotiation of s fresh trade agreeiient with Borma'

and the third pert is:
“tlnt ny writlement that may be arrivad st shmdd be stubject to ratification by this
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There is in this Resolution nothing savouring of hostility to Burma nor
is the prime object of this Resolution any sort of revenge or any undue
interference with .the trade between Burma and Indis. In spite of all that
has happened, geographically and in other ways, Burma is inextricably
bound up with India and we do not want the feelings of hostility to spread
either from here or from there. This particular order was a transitional
order and I should like the House to concentrate on the terms of this order.
It was issued ‘‘with a view to preventing undue disturbance of trade between
India and Burma in the period immediately following the separation of
India and Burma'' and ‘‘with & view to safeguarding the economic inter-
ests of Burma during that period”’. Now, Sir, I should like the House to
mark the one-sided arrangement. It is not for the purpose of safeguarding
the interests of India. It is with a view to safeguarding the economic
interests of Burtna during that period. :

Now, Sir, Burma has a very favourable balance of trade of over 15
crores of rupees a year in the trade with India. Therefore, if the trade
negotiations had been started on the lst April, 1937, the Government of
Indis would have been able to insist on greater preferences for Indian goods
‘than they have been able to do. In view of past historical associations, it
wasg, considered advisable not to interfere with trade on the date of: separa-
tion but there can bé no valid reason to persist in the order which, as I have
said, was made ‘‘with a view to safeguarding the interests of Burma’’ and
it is time that the economic interests of India were also considered in an
equal measure.

Then, again, take clause 4, Part II:

“The duties levied in British India immediately befare separation on goods
imported into British India from pluces outside Burma and India may only be reduced
or abolished with the previous consent of ths Governor of Burma.”

Therefore, this order gives the power of veto as it were to the Governor
of Burma on our own tariff arrangements; even with reference to our trade
relations with foreign countries this Governor of Burma is given the power of
veto and certainly it i8 not desirable and self-respecting on the part of this
country to allow this situation to persist a moment longer than necessary.
Then take clause 8 of part III. ®

““A duty may be imposed in Burma on rice exported to India not exceeding that
imposed on rice exported to other countries.”

But we have no power to put in an import duty on Burma rice. Sup-
pose there is a widespread famine in India, then it is open to the Burma
Government to put on an export duty on Burma rice and India is bound to
take Burma rice in spite of the export duty, but, on the other hand, when

. rice is cheap, the Indian Government cannot say that ‘‘in order to raise
i the price level of Indian rice, we shall impose a small duty on Burma rice’’!
%ﬁSir, there cannot be a mor» one-sided arrangement than this. This order
%ahich is so one-sided was done to placate Burma, separated totally against
Zour will and largely against Burma’s will also; naturally, the British vested
i@nterests have got great stakes in Burma, and they were anxious that they
ghould have some breathing time before they can readjust themselves to
he separation. Sir, what has happened has happened. Now, it says
Bhat for three years it should not be disturbed but this order will continue
o be enforced, unless vou give one vear's notice and the earliest date on
‘Wwhich vou can give notice iy the 1st April, 1939, and, therefore, this Reso-
‘Mution has been tabled. There is nothing in it to which the Government of
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india or the Government of Burma can reasonabl object. Apgai i
order was imposed upon us by the Becretary of 'Bta{e ane’i it thi‘gia.mée;l:)x:
nated the negotiations will have to be undertaken by the Government of
India. This will bring about & very healthy and necessary psychological re-
action on the part of the people and the Government of Burma. Now, they
feel, as it were, that the whole thing has been arranged for them and they
nead not bother to cultivate good relations with-the people of this country,
but on the very day that notice of India's termination of this agreement
is given, they will realise that their entire economic future depends upon
cultivating goodwill towards the people of India and*] am sure that tmy
will be much more reasonable than they are todsy. - -

Sir, [ should like to draw the attention of the House to one or two
‘eoonomijc facts about this ordery Sir, the total production of rice in Indka
is o the order of 26 million tons and we get fron Burma snnually an
amount ranging from one to two million tons. Though it is a sipall frac-
tion,—it is only five per cent. of the total rice produced in India,—vet its
reaction on the prioce of rice in India is very great. As the Honourable the
Commerce Member and other Honourable Members know, the bulk of the
cultivators of India are rice producers, and unless they get a minimum
price level, the whole purchsasing power of the people of India will be ‘consi-
derably diminished, and, therefore, also all our industrial and every other
kind of development arrested. It is sometimes-argued that i we give a
little protection to our rice or wheat, the industrial classes will suffer. This
will be true ounly if the industrial population is numerically as large or
larger than the agricultural population. India has no foreign markets; her
entire market is within her own borders, the consumers are_ agriculturists
and unless agriculturists can get a fair price for their produge, there can be
no market for the industrialist. Though there will be a time-lag of one or two
vears, finnlly all industrial activity and the standard of life of the industrial
fabour will be affected if the price of agricultural products falls below a
certain level. Then again, India imports 85 per cent. of the petrol produced
in Burma and 62 per cent. of the kerosene produced in Burma. 8ir, for the
last two or three years we have been trying to find out from the Government
why petrol should be sold at®such an extortionate price in this country
while the people cannot afford to pay it, but the Government of India have
never cared to take the public into their confidence. The real reason is
that we have no control over the oil which cownes from Burma, we have no
power to put in any kind of duty or impose any kind of restriction on petrol
coming from Burms, and so long as this situation continues, this unfair
exploitation of the people of this country cannot possibly be checked. So
if for nothing else, at least for the purpose of control of petrol and kerosene
prices there should he the termination of this order and negotiations should
be started. From the point of view of the Indian Budget also the termi-
nation of this order will do a great deal because even the imposition of ordi-
nary revenue duties will probably give two to three crores to the Indian
exchequer which can be passed on to the Provincial Governments, if the
Government of India really want to help the Provincial Governments.
From all these aspects it is very desirable and necessary that this order
should be terminated and negotiations should be started.

Now, I would like to say a few words about the last two parts of this
Resolution before I close. Bir, it is no use merely to give notice of termi-
nstion and then for the Government of Indis to start negotiations in their
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own old-fashioned way. They should take, first the Leaders of the House into
their full confidence regarding the procedure and the objectives. When
once they decide the procedure and the objectives, they should negotiate
an agreement and place this before the Assembly and take its ratification
before finally concluding it. If they proceed to .do these two things, they
can be certain that the new trade agreement will start under good auspices
and the relations between India and Burma would be better reguluted;
otherwise the existing relations would only be worsened if the Government
do something autocratically and then we have to fight the Government of
India so much so there will be a sort of triangular fight over this trade
sgreement. Such a thing should not be attempted; and, therefore, T
would urge that the House should unanimously accept this Resolation with
sll its parts. The first part of the Resolution urges that there should he a
termination of the existing Order. The second part urges consultation
with the Leaders of this House before any negotiations are started and
the third part urges final ratification by this Assembly of any agreement
lt‘l;at] may be entered into. With these words I cordially support this
solution.

Dr. Sir Zisuddin Ahmad (United Provinces S8outhern Divisions: Muham-
madan Rural): 8ir, during the last two months we have twice discuss-
ed the question of Burma. It was clearly brought to the notice of the
Treasury Benches that the case of the Indians in Burmma requires o be
safeguarded. We repeatedly drew attention to the fact that the Govern-
ment should do something for the poor Indians who are now in Burma.
Our Government, however, paid very little attention to our repeated request
and they suid that they were not in a position to do anything substantial
except appointing an Agent which they did after a good deal of pressure
from this side of the House. Now, on both these occasions, we laid great
stress on the fact that the next step which they ought to take is to bring
pressure upon them and to threaten the termination of our trade agreement
with them. We all know and I think the Government cannot deny that
this trade agreement is entirely for the benefit of Burma. It is not in the
interests of India. Burma, no doubt, was developed by Indian capital,
Indisn labour and Indian brains and at the time of its separation we were
very anxious that we should give assistance to Burma. But the way in
which they have treated us and the way in which the Government have
looked after the interests of Indians in that country has compelled us to
use other methods besides persuading the Government to do something for
us in order to safeguard, the interests of the Indians in that country. There-
Iore, it is very desirable that we ought to tell the people of Burma that this
trade agreement, which we agreed to in the interests of Burma itself,
ought lo be revised for this main reason that their treatment towards the
Indians is not good. Now, this is really one weapon which we want real-
ly to use and if it will not succeed and the dissolution of the trade agree-
ment wilk not achieve the object which we have in view, then we will have
to wse other methods which I need not discuss at present moment. But
my argument for pressing this measure is not so much on the intrinsic
importance or the merit of the case but mainly to show our anger that we
are not satisfied with the treatment which that Government has accorded
to the people of India. 1f we did away with this agreement, T am confident
that it will be for the advantage of Indians. There is one great commodity
which we bring to this country from Burma and that is rice. Now, we
have seen from the example of wheat that by putting & small import duty -
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“on Australian wheat, the price of wheat immediately went up to the ad-
vantage of the Indian cultivators. :

The Honourable Sir Muhammad Zatrullah Khan (Member for Comnierce
and Labour): Did the Honourable Member call the duty small?

Dr. Sir Nauddin Ahmad: I call it a small duty, because, at the very
outset, we had advocated from this side an import duty of Re. 2-8-0 but
the duty actually levied was only Rs. 1.8-0. If we stop the import of
rice altogether from Burma, the price of the Indian rice will go up to the
benefit of the Indian cultivators. Therefore, even my Honourable friend,
the Commerce Member, will not deny the fact that if we announce today
that no rice will be imported in this country from Burmh, the price of
rice of this country will go up and it will be for the benefit of the rice-
growing population of this country. We have done something for the
benefit of the wheat-growing cultivators of this ocountry and it is very
desirable and we had been pressing it from this side of the House that
something ought to be dome for the rice-growing oultivators of this
country also. What 1 want to press is that in case the trade agreeinent
is terminated, it would not be to the disadvantage of this country. On
the other hand, it will be to the advantage of this country. We are
pressing this not so much for the economic sdvantage of the country as
in the interests of the people of this country who reside in Burma.

The second advantage that we can derive is in the case of petrol. U
we stop the petrol of Burma altogether from coming to this country, T am
sure we will be better off than we are at present in spite of the fact that
we are not producing petrol and kerosene oil in sufficient quantity which
is necessary for the use of this country and we will have to import it
from other countries. 1 think our experience has shown that the petrol
which is imported from Persia, Russia and other countries is sold cheaper
in Delhi, Calcutta and Bombay than the petrol imported from Burma. 1
am not going to discuss the causes at present, but this much is certain
that if petrol is stopped altogether from Burma, it will be to the advant-
age of thin country. 1 should like to say one thing more in this connec-
tion. If our Indisn Government had the courage, which I doubt they
have, to stop altogether tha petrol of Burina from coming into this country
then the importers of Burma oil will put a pressure on the Home Govern-
ment, and the Secretary of State, under the pressure from these oil
magnates, may do justice to us. This measure will be much more effective
than the pressure of our Honmourable Members who are sitting on the

Treasury Benches.

Mr. Manu Subedar: But the Biftish Government themselves are the
shareholders in the Burma oil. ‘ ’

Mr. ¥. E. James (Madras: Europesn): No.

Dr. Sir Zisdddin Akmad: | do not care who the shareholders sre but
one thing is certain that the moment we decided that in the interests of
the Indians who are now residing in Burma we are going to stop the smport
of all articles from Burma and will have nothing to do with Burma so fer
as trade is concerned, I am sure, there will be some kind of pressure
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brought to bear on the Home Government from different sources Lo secure
thet the Indians do get justice in that country. It is certain that if an
Englishman had been treated in any country in the same manner as the
I:u!ums are being treated in Burma, then they would have boyootted ‘every
article ooming fron: that country. I think the feeling in this country is
beconring stronger against Burma and if our Government slept over the
mutter and did nothing, then the peaple of this country will begin to
boycott all kinds of articles coming from Burma. That is what will hap-
pen ultimately if the Government did nothing in this matter. If our
relations with Burma had been normal and if they had given us a fair
treatinent,  probably we would not have minded to press for the
cancellation of this agreement. But we want to use it as a lever to get
our wrongs redressed and that is the onlv thing we can do. If our own
Government did nothing in this matter, then 1 am afraid the feelings in
this country will become stronger against Burma and the people them-
selves will have to use their cwn methods. With these words, I sup-
port the motion.

Mr. ¥. E. James: Bir, | shall only take a very short time to express
one or two observations. If the Resolution is being moved on the grounds
of itx being used us a weapon to force the Burma Government in regard
to the position of Indiaus there, then we are opposed to it. I understand
fromn the Mover of the Resolution and fromm one or two other speeches
that have been delivered that that is not the real purpose of the Resclu-
tion. Unfortunately, the purpose of those who have sponsored the Reso-
lution is bound to be read in the speeches which some of them have deli-
vered und there is in these spceches undoubtedly a note of threat, namely,
that this mmethod should be used as s weapon to deal with’the Burma Gov-
ernment in relation to the situation of Indians in that country. I frankly
velieve that it is the wrong method of approach just now. I know. that
there are certain circumstances when it is perhaps justifiable to use trade
relations as a weapon in regard to other relations with another country.
But I do not believe that those circumstances have arisen in Burma today,
nor do I believe that the position in Burma justifies the threats which
have been uttered by Honcurable Members in support of this particular
Resolution. Anvone who has studied the position of Indians in Burma and
who hus looked into the report that has recently been issued—the interim
report—knows that the whole position is a very complicated one. Hon-
ourable Members who have any knowledge of Burna, whatsoever, ought to
know that any suggestion of the use of the trade agreement as a weapon
with which to force certain circumstances upon Burma would be very
greatly resented by the people of Burma. There is no doubt about that.
‘The people of Burma ure as sensitive as the people of this country.

The Honmourable Sir Muhammad Zafrullah Khan: Verv much more.

Mr. ¥. B. James: T did not want to put it on too high a plan. They
are us sensitive as and perhaps more truculent than the people of this
country. I do not think it is in the best interests of the Indian community
in Burma that this kind of threatening attitude should be used in this
country. We are not convinced that the stage has been reached when the
effort to understand the position in Burma should be abandoned by the
people of this country. I am quite aware of the warning issued the other
day by the Honourable Sir Jagadish Prasad and I'hope that his words will

D
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carry weight in Burma., e have seen in the newspapers this morning thée
specch delivered before the opening of the Parliament of Burma by His
Excéilency the Governor and * the: unmistaknble warning which he issued
there in his eapacity of Governot to the Government of that esuntry. The
situation is much more wnder control than it was last July or August and
it seems to me that the new Government of Burma shoild at least be given
a trial or, il not, should be allowed to give way to & Government which per-
haps might be strong enough to deal with the sitnation. But we are defi-
nitely epposed to the use of this trade agreament as a means of threatening
the people of Burma. My Honourable friend, Mr. Sdtyamurti, the other
day, in the course of the discussion on the adjournment motion uttered very
wise words about the im nce of the Indian community in Burma seck-
mg to seeure the goodwill of the Burmans. Well, 1 suggest to him that if
this trade agreement is nsed as A weapon, it is surely using a weapon which
is not Hkely to conduce to that kind of goodwill that he desives the Indian
commurty in Bunina to secure from the Bunnese people. It is trving to
enforce goodwill with the aid of a big stick. As far az cconomic justifica-
tion for the termination is concerned, we have heard some very irtoresting
figures from my Honourable friend, Mr. Manu Bubedar, snd s point of view
which was, if I may ray so with great respect, ext-emely well pub by my
Honourahle friend, Mr. S8anthanam. We ourselves do not at  ree
that there are strong economic grounds for notice of termination immediate-
iv. There are obviously adjustmenta which are desirable and § those sd-
justments require technical notice of termination. then that notice should
be given. But we do feel that any revision of this agreement should ‘be
undertaken with the greatest poesible care. We would prefer the continu-
ation of the Customs Union between the two countries.

Mr. 8. Satyamurti (Madras City: Non-'Muhammadan Urban): On the
same terms as now? :

Mr. ¥. B. James: It secius to me that India has gained a great deal as
3o 8 result of this Customs Union. There is no doubt that Indis
r has captured the Burma market for piece goods and for nany
other articles which India now produces and a revision of the ement on
the basis of mutual erences might conceivably mean that India would
have to sacrifice much. At the same time it must be aduitted that Burma
is losing in customs revenuve as a result of this free Customs Union. It is
not an easy conclusion to arrive at. This Order in Council has heen .promul-
gated by His Majesty in Council and, therefore, if it is te:minated. India
nnd Burma would enter into negotiations for a new agreement which s
better than this one for both countries. I think a good desl of caution is
required in entering into such negolistions, '

Now, 8ir, 1 would say one thing and that is if it is agrced that” potice
of termination should be given if negotistions as a result are eutered
into on both sides, then, obviously, it would be difficult to exclude all con-
siderntions relating to the condition of Indians in Burma from those nego-
tiations. But 1 still maintain that owing to the close connection between

two countries, from an economic point of view, the sound principle is,
as far as possible, to maintain as free a trade between these two countries
as we can. ‘
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In regard to the minor point in the Resolution, namely, that notice of
termination should be given and then that negotiations should be under-
taken in consultation with Leaders of Parties in this Assembly, we would
prefer that instead of Leaders of Parties, there should be consultation with
the interests mainly concerned, e.g.., representatives of Chambers of Com-
merce and industcy. As far as the last part of the Resolution is concerned,
we are perfectly consistent when we say that we do not recojnmend that
part of it to the House because, obviously, it would be nab only difficult but
also improper for the Government of India, in its present constituted state,
to cominit themselves to obtain the ratification of any agreement entered in-
to with another country by this House before it is concluded. Therefore,
for these reasons, we are not able to give our support to this Resolution as
it stands, und T hope the House will understand the point of view I have
endeuvoured to explain.

Mr, M. Thirumala Rao (Eust Godavari und West Godavari cum Kistna:
Non-Muhaimimadan Rural): Sir, my two Honoursble friends who have. pre-
ceded e from iny Party have explained the economic. aspect of the Reso-
Iution and [ do not know why my friend, Mr. James, finds anv difficulty in
giving his support to this Resolution, if he has ugreed with the arguments
advanced by my two friends of our Party. While expressing his opposition
to the whole Resolution, he has emphasized his disagreement, part by part,
for reasons which are not quite conceivable. Apart from the political issue
involved just at the present moment, for such of us who have carefully
listened to the speech of the Honourable Sir Jagadish Prasad, there is a
warning, a very mild and diplomatic warning in that speech that trade re-
lations hetween Burmg and India have to be reviewed and a sort of implied
threat is also contained in it that if Burmans do not behave properly and if
the life and property of Indians in Burma are not safe, these relations may
have to be cut short. Anyhow, some of us who have heard the speech
thought that for a Memnber of the Government. of India, it was quite satis-
fuctory from our point of view,

The adjournment motions which have been recently discussed here and
in the Simla Session once more eniphasize that whatever may be the eco-
nomic uspect of this order, it is also politically up to the people that are
responsible for the nationals of this country abroad that they should review
it in that light. There is the provisional draft of the Burma Trade Regu-
lation Order and along with it we have also got the provisional draft of
Burma-India emigration order and these two were passed at the same time
by an Order in Countil and these two have got the same life. That means,
in order to have a continuily of policy governing the relations between
Burma and India and in order not to have any violent disturbance of condi-
tions existing at the thine of separating Burmna, these two orders have been
passed. But now we are in the year 1989. Burma has seen an inde-
pendent Ministry responsible to the elected representatives of the people
for two vears., In India also all the provinces are being run by responsihle
Ministries. Now the conditions have considerahly changed and the res-
ronsibility for the peaple of the respective provinces that have gone there
to Burma either as businessmmen or as labourers largely devolves upon the
Provincial Governments also. In this respect the Government of India have
divested themselves of large powers which they were hitherto wielding.
The only power left in the hands of the Government of India when the
situation has not improved for a considerable time is with regard to the

p 2
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trade agreement. This is the weapon in their hands which they should aot
hasitate to use. '

Whatever may be said by other speakers, I should like to look at this
Resolution from the political point of view, becnuse the tine.has cowe when
you cannot go on arguing with people who are determined sotuebow or
other to expropriate Indian interests in Burms. As long ago aa in the
year 1032 when the question of the separation of Burma was discussed in
this very Iouse Mr. John Tait, the then Europeamrepresentative of Burma
in that Legislative Asseinbly, suid: E

“It will pressrve au atmasphere of discontent against what is called the peaceful
penetration of Indiams into Burma: parties of irreconcilables will come into existence
distracting the atiention of the people and the ocountry at large from the main
consideration”’, etc.

Perties which were suspected to have been in existence as early ns in
1982 have strengthened themselves today. All the students, women, the
mn.-—ew political party in Burma is now up against Indians. They
are yo arganised that they are sble to denioralise the existing ministry.
Even the Premier thare is not able to come to the rescue of the people to
safeguard their life and ¥. In a communique issued by the Gov-
erament of Burma he said that he is allowing the utmost latitude of speech
and association for all these associntions consistent with the safegnarding of
the national consciousness of Burmans. The situation is so bad that all
the violence that has been used is being, though not tacitly supported, in
& way, aoquiesced in by the most responsible man who is in charge of law
and order in that province. Therefore, what I suggest is that whatever
oconsiderstions might have been there from the economic point of view it
is not just that Indis should go on feeding this country with a trade balance
of 15 crores a year in her favour. It is specifically said in the Resolution
that not only will the agreement -he terminated but that also steps should
be taken in consultation with the Leaders of Parties in this Assembly for
the negotiation of a fresh trade agreement.- Evidently wifen trade agree-
ments are entered into not only economic but political and other considera-
tions enter into the field. This, ax T understand from the wording of the
Resolution, is also the plea for all the relations, economic, political and
racial, that subsist between Frrmn and India, undergoing a review at as near
s dste as possible. And elso as representatives of this Assembly, as
leaders of public opinion, as elected people who represent responsible opi-
nion in the country, Leaders of larties in the House should be taken into
consultation. The Government of India are not accustomed to consult the
Leaders in any such affuirs and it is a departure with which theyr may not
be able to reconcile themeelven. T can very well understand the opposition
of Mr. James towards the ccnsultation of this Assembly in any such agree-
ment. Hitherto vested interests and foreign interests that have exploited
Burma and built up huge fortunes in that country have been mainly behind
the scene to do whatever thev like with the Government of India: but once
these trade agreements are brought before the searchlght of this House
and are open to discussion and criticism, whatever lurks behind the agree-
ments which are of a sumpicious character cannot come in.

8ir, T do not want to take up much time of the House but we can very
well understand the opposition of Mr. Jaines snd all his friends towards this
anild Resolution. It was contemplated in the very order that the agree-
ment may be terminated by 19040, It will expire on the 1st April, 1940,
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whereas, the Resolution wants it to be terminated a vesar earlier, i.e., on
the 1st April, 1989. Where is the harm in that? I think this is the most
proper time for us to review the situation. Whatever opinion others mauy
entertain I feel the time has come when the Burmans sheuld he made to
understand that they cannot ruthlessly expropriate the interests of Iudians
snd yet gain by the trade of this country. 8ir, I support the Resolution.

The Honourable Sir Muhammad Zafrullah Khan: Sir, 1 have consider-
able sympathy with the points of viewx to which expression- has been given
by those Honourable Members who have spoken in support of this Resolu-
tion. Two lines of argument have been pursued in support of this Resolution,
one, the political line and the other the purely economic line. Now, with re-
gard to the first if I said anything T would be trespassing into the field which
properly belongs to my Honourable colleague, 8ir Girja Shaukar Bajpai.
There is another reason for not taking up too much of the time of the
House over that issue and that is that that matter has been separately
debated only very recently in this House. 1 was myself in Burma for a
few days in the early part of the year 1936 and I was delighted to observe
the cordiality of the relations between the Indians and the Burmese people;
and 1 came as a very great shock when recent developments revealed the
degree of the deterioration of those relations. 8ir, I have felt as much
indignation and as much horror over the recent happenings in Burma as
anybody else in this House. I have a very great deal of sympathy not only
with the people, whether Burmans or Indians, who have suffered in these
happenings but also with such of our people who have to carry on under
very diffieult conditions just now in Burma. But, 8ir, we must not
farget that, as Mr. Santhanam has pointed out, the relationship between
Burma and India and between® the people of Burma apd the people of
India is not a temporary one. Let us hope that what has recently hap-
pend was un isolated instance of impulsiveness and excitability on the part
of a section of the Burmese people. We know the Burmese people are
rather impulsive but there is behind this a long tradition of friendliness and
co-operation between the two peoples. And I am glad, Sir, that the speeches
on this Resolution have been such that nothing has been said which
might make more difficult the rcstoration of friendly relations between these
two peoples in Burma. On that I shall say no more.

T now come to the purely economic aspect of this question: and though
some extreme suggestions have been put forward, the adoption of whick
would defeat the very purpose that this Resolution has in view, 1 may say
this: that there is very little on the pureiv economic side with regard to
which there can be much centroversy. If T am unable today to give a cate-
gorical assurance with regard to the different parts of the Resolution, it is
for the reason that the matter is under the active consideration of Govern-
ment and it would be premature to announce anything before a final deci-
sion is arrived at. But let me say this: that though on the one hand it
will not be denied even by Mr. James—I doubt whether it will be denied
by anybody in Burma—that Burma has done very well out of these arrange-
ments which we have been discussing here, yet the picture is not altogether
80 blank on the other side as has been tried to be made out. It is true that
the balance of trade is heavily in favour of Burma; but what is that balanee
mainly compesed of? Out of the total trade of Burma with thia eountry
which amounts to over 25 crores of rupees, well over 20 crores is represent-
ed by the imports from Burma of rice, petrol. silver and kerosene. Let
me take the question of rice which has exercised the minds of Honourable
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Members considerably. They have lgi\'en expression to their anxiety on that

soore not only today but on several occasions during question hour. Our
total production of rice in this country amounts, on the average, to between
26 and 27 million tons. But that quantity is insufBcient for the require-
ments of the growing population of this country. We are, therefore, com-
pelled to import quantities of rice from other:countsies, matuty frort Butma
and that import now on the uverage amounts to about a million and a halt
tons. The proposal is that we should impose some duty on this mainly
with the object of raising the price of rive inside India. It is too late today
to assert that we have never imposed-any duty on yrticles of food, because
we havc in the case of wheat and in the case of broken rice imposed duties
on food grains; but those are clearly exceptional cases., Broken ricv, which
is a by-product of the rice milling industry, and in othez ecountries ix put to
industrial uses, in this country competes actively with high grade whole
rice, and ib was found that it was being dumped into India ss a by-product
snd it may very easily be dumped into any country, and, therefore, it was
found necessary to impose a duty on broken rice. With regard to wheat,
our crop of wheat is ordinarily in normal times sufficient for the require-
ments of the country. We, somnetimes, as a matter of fact, when the
parity allows, are in the position of an exporting country  with regard to
wheat. A duty hax been imposed on wheat st such times when pricer outeide
have fallen so low that there is danger that if imports of wheat were allowed
they would depress the prices much below the economic or remunerative
level. With regard to rice the position is not the same. 1 am vot arguing
that no action in that direction is possible. 1 am wmerely explaining the
position to Honourable Members so that they shonld have the whole picture
in their minds when they are considering this question. With regard o
rice. as I have said, the produce in the country is not sufficient for the
needs of the country . . . . . .

An Honourable Member: Only by five per cent!

The Honourable Sir Muhammad Zafrullah Khan: It is all very well to
say only five per cent; but let us look into the %um 1§ milkidn tons
must be brought from outaide if there is not to be distress among the com-
paratively poorer population of certain parts of India. It is suggested that
we should impose a duty. Let us assume for purposes of illustration that
the duty is eight annas a cwt. That would mesan Rs. 10 per ton; and on
14 million tons, the duty would amount to a crore and a half rupees.
Who is going to eat that rice? Almost entirely the same people who
produce rice in this country; and the proposal amounts. therefore, to this,
that the people who produce the rice in this country should pay—-it does
not matter what would be the ultimate destination of that amount: at any
ratc to begin with it will form part of the revenues of the Govermment
of Indis—should pay the extra crore snd a half, so that the prico of their
own tice should rise a little bit, and they may be ablas to sell their own rice
to thenselves at a higber rate—a small quantity will go to other people.
but, mainly, s I have seid this rice is consumed and the import of rice 13
mainly for the consumption of the peaple who produce rice in this country.
Now. 1 am not saying that that argument is conclusive by any means. But
the essence of the argument applies and, thersfore. the solution of this
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ql{estion is not as easy as Honourable Members might be disposed to
think from the mere citation of figures—so much is coming in and let us
try to stop it . . .. .

An Honoursble Member: Who eats wheat?
The Honourable 8ir Muhammad Zatrullsh Khan: A good deal of

whent i1s eaten by other people also who are not cultivators themselves. . .
An Honourable Member: So is rice.

The Honourable Sir Muhammad Zafrullah Khan: Not to the same
extent, I venture to think. But as I have said I do not want to develop
80 much an economic thesis as to point out certain factors in the situation
which must be borne in mind.

Also there is this question to be taken into account to some extent; the
effect of these measures in the purely economic field—not merely political
irritation—on the very large number of Indians in Burma in whose interests
8 good deal of this argument has been urged, of 'measures to be adopted
at this end. That again should make us pause and consider to what extent
their interests might be affected lest we thould do, in our efforts to help
them, something which might have the contrary effect . . . . .

Mr. K. Santhanam: They will only'get better wages because of the
rise in prices.

The Honourable Sir Muhammad Zafrullah XKhan: The Indian popula-
tion in Burma is not composed only of labourers: there are people who
have extensive interests in the rice crop in Burma itself—owners and
mortgagees of paddv land and people who carry on trade in rice in Burma.
But, as I have said, the whole of this matter is under the active considera-
tion of the Government of India, and I merely wish to emphasize the
fact that it is not a siinple question, and that there are several aspects of
it which have got to be studied. The Government of India will make up
their minds with regard to this question one way or the other before the
date for giving notice arrives. They will seriously consider the question
whether it would not be right to give an indication that they are anious
to discuss these matters with the representatives of Burma in order to
make adjustments which may have become necessary in the interests of
India. It will be for the representatives of Burma to look after the
interests of their country. As T have said before, if I am unable to say
more this afternoon or to be more precise and definite, it is for the reason
that the consideration of this question by Government has not yet bheen

concluded.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That this Assembly recommends to the Governor General in Council that notice
be given on the lst of April, 1839, to the Governor of Burma for the termination of
the Indian and Burma Trade (Regulation) Order, 1837; that steps be taken in consulta-
tion with the leaders of parties in this Assembly for the negotiation of a fresh trade
agreement with Burma and that any settlemont that may be arrived at should be
subject to ratification by this Assombly."’ ' :

The motion was adopted.



RESOLUTION RE CUT ON SALARIES OF GOVERNMENT
EMPLOYEES.

Mr. S8aml Vencatachelam Chetty (Madras: Indian Commerce): Bir,

with your permission, I wish to move the third of the Restlutions which
ttend in my name. It reads thus:

*“That this Assembly recommends to the Governor General in Council that o cat on

salaries of and above 100 of all des of employees of the Government of Indi
be imposed with effect from 1st April, 1939." ¢ "

Sir, I need not remind this House of the attempty on the part of the
popular side from time to time to impress upon the Government the neces-
sity of reducing the salaries of Government officials with. unfortunately, no
effect. All this time the demand was based on the ground. that such a re-
duction would save a lot of money in the expenditure of the Government
of Indin and also incidentally in the expenditure of the Provincial Govern-
ments and that such savings could be utilised for other purposes of a bene-
ficent nsture to the general populace. While that argument stands, with
ae much force as when it was originally expressed, .there are various other
corsiderations, Sir, why such a reduction as is asked for in this Resolution
should be immediately given eflect to. There is no other country than
India where the financial condition of the Government has no relation what-
soever with the economic eondition of the country. In fact, it very often
ocourred that while the country was passing through acute economic dist-
ress, the finances of the Government in India showed enormous surpluses.

Sir, for a situation like that. I quite see thas history bas been largely
responsible. We never had the benefit of a responsible Government in this
country. The Governments from the davs of the East Indin Company
have been particularly designed and constructed more for the exploitation
of the reeources of this country than for unproving the economic fabric of
this lsnd. Tt is, therefore, easily understandable why the richness or pros-
perity of the Government does not necessarily reflact the prosperity of the
people, and if anything it reflects the contrary state of affairs. S8ir, ths
bloated adlaries which the Government servants have bcen enjoying have
also their historical background. The sorvants of the East India Company
whn eame down here come under the fear of grave risk to their life and
property. They thought they were going to an uncivilized land notorious
for Bengal tigers and cheetas and for tropical disecases agsinat which there
was no immunity. Moreover, their appetite or their greediness for money-
making was greatly incited by the plenty of gold and precious stones which
the former servants of the Fast India Company took back with them from
this country. Naturslly, they demanded very high salaries, and whether
it wae the Fart India Company or its succenzor the British Government,
they thought that in order to establish their Empire in the East, they
must satisfy the desires of their emplovees, to whatever might be the ex-
tent of those desires. Thevy had further no hesitation in granting theqe
high salaries for the mere reason that not a single pie came out of their
pockets. It ia human nature not to feel worried in spending monies wh:qh
do not belong to you. Therefore, T do not blame either the East Indis
Company or the British Government for having sanctioned such large
salaries to their servants who, they thonght, and the servants themselves
also thought so,—were doing merely the Empire’s work in this land. Sir,

(10)
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it was after & considerable time that Indians were taken into the higher
services. Indians who were qualified in English were only very few, and
they nsturally thought that Government appointments which carried such
lcrge salaries were desirable in preference to other walks of life in this
country. Both the Government and some of the Indian parents spent
considerable suma of money over the education of the boys, and they made
them qualify for these Government posts. However, the Government did
not on that ground treat the Indian employees on the same lines as their
English confreres. But in a gituation like that the sentiment of inferiority,
of the necessity of rendering the same services as his contemporary did on
a less pay got the better of the Indian, and he naturally agitated for equa-
lity of treatment with his European brother in the service. Sir, the public
opinion was also in favour of such equalisation of treatment. As a result of
that, there was a tardy recognition and the pay was equalised at least in
some of the cadres of Government gervice. That is how we have come by
these large salaries, absolutely disproportionate to the economic condition
of our country or to the incomes arising frorr other waks of life in this
country.

Then, there has been a reaction after these salaries came to stay, in that,
if a person qualified for Government service was able to secure a thousand
rupees at the end of ten years, naturally a person who qualified himself for
law or for medicine or for any other profession thought that. as his class
mate was getting in Government service so much, why he should not
get also the same in his own profession. Therefore, they raised up their own
fees. The fees that are current in law, the fees that are current in medical
profession in this country are Mso abnormal but they have tsken their cue
from the bloated salaries of Government employees. 1t is thus that the
sooial equilibrium, that the economic condition of this countrv has heen
violantlv disturbed. Persons who would have been moet useful in com-
merce, in trade and industry, have been absorbed in Government service
to the detriment of the material interests of this country. Their brains no
doubt work in a particular way, but I am sure such brains as they possess,
if they had been used in other walks of life, would have been productive of
much greater good to this country than what they are able to do in the
Government service. The best of the Indians in Government service is,
after all, a subordinate to a European brother, whatever may be the pre-
sumption or the flattering function which the senior Government officers
might lay to their own souls. That we can see every day and every minute.
Therefore, they cannot really be responsible for any improvement or any
new things, and even if they should become responsible their origindity
would have to stop with the putting up of a note to the senior officer.

T consider that the Government salaries have a disastrous and pernicious
effect upon the economic condition of this country. 8o, it is not so much
the quantum of saving that might result by this ten per cent. eut that
worries me, as the restoration of the equilibrium of the social economy in
this country. I know that with the reduction in the salaries of Governinent
officials there will no doubt be a corresponding reduction in the standard
of living 'in this country, but I think that God has come to our rescue in
the depreciation of prices that we have had for the last series of years.
There are other reasons why Government should now consider this question
very carefully. They did noti lose the opportunity of the increase of prices,
but they at once a'pgginted a commitéee to enquire into the incidence of
expenditure of the Government officials, and added large allowaneces and
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large acoretions to their original pay. If the argument that was then adopt-
ed and accepted by the committee that the increase of prices justified an
increase in the pay of Government servants—thst srgument must also be
applied in support of this Resolution, namely, that decrease of prices
justifies a reduction in salaries. '

Some of my friends think that putting up a figure an low aw Rs. 100
might affect a large number of persons who belong to the middle clasees.
I do not think that there is much danger in putting it dawn to so low a
figure as Rs. 100 for this reason. The man on Re. 100 will always be able
to spare Ra. 10 much essier than & man with Rs. 4000 can, beesnse the
man with Rs. 4,000 a month has developed certain luxuries which by habit
and custom have become almost necessities. T hope by cutting down some
of those luxuries they will approximate themselves much nearer to the
difficulties which the people of this country have to undergo in earning
these sums of money and that will bring about # more reasonable frame
of mind among the high topinallas who boas over this Government of India.
8ir, it is necesaary that this retrenchment should be carried into effect. It
may also be stated that there has been some cut in the salaries of the high
officials of the Government by way of increased taxation, that is imposed
under income-tax. It may be 80, but then, while an increase in income-tax
affects not only the Government officials but also other eommunities, the
retrenchment that is asked for in this Resolution will afféot only the Govern-
ment servanta. I do not ignore the fact that, so fap at lesst sa Indian
officials are concerned, a large amount of their money I8 spent on Indian
products. T know both by experience and by contact with other business
men that the Indian Government official is the best customer for Indian
goods. whereas the European officials genernlly pride themselves on the
fact that they do not buy anything Indian excepling perhaps, Sir Prank
Noyce who acknowledged that he always used to buy Indian articles.

Mr. A. Akman (Bengal: European): They pay duties.

Mr, Sami Vencatachelam Ohetty: The more common reason why there
should be reduction in the Governinent salaries in that the money saved
thereby could be utilised for nation building purposes in the provinces.
That is an argument which has been repented very often and 1 do not want
to eloborate that point. Tt is gathered from the census reports that there
are as many as five million people employed in public administration. If
retrenchment is effected in their salaries, I am sure a correaponding number
or even a larger number of people will be benefited by the monev passing to
them through the Governmeunt in the shape of beneficent activities. 1 do
not see that there would be much diffcrence of opinion with regard to the
fundamental object of this Resolution. though there might poseibly be some
difference of opinion with regard to the graduation of the reduction or the
minimum salary that should be left untouched. 1, however, hope that the
Government will consider the desirability of going into this question along
with the popular representatives and see that s reduction is made. 1 quite
realise that it is » hard thing for them to cut their salaries. If this Govern-
ment is represented by responsible ministers 1 could say that their inter-
este differ from the interests of the emplovees but thia Government is
oarried on by the very employees whose salaries T want to touch.
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[At this stage, Mr. President (The Honourable Sir Abdur Rahim) re-
swned the Chair.] -

It is no doubt a difficult, task but the Honourable the Finance Member,
80 far as the question of economy und so far as financiel propriety is con-
cerned, is reputed to be a very hard and impartial master and I hope that as
a parting gift to this country he will see the impartiality and justice of the
proposition 1 have eupported. I commend the Resolution to the House.

Mr. President (The Honourable Sir Abdur Rshim): Resolution moved:

-

“That this Assembly recommends to the Governor General in Council that a cut on
salavies of and above Rs. 100 of all gredes of employees of the Government of Indis
be imposed with effect from 1st April, 1639."

1 find that notice hus been given of an amendment by Pandit Maitra
to the effect that the amount of money so saved be made available to the
Provincial Governments in suiteble proportions for expenditure in nation
building departments. This clearly enlarges the scope of the Resolution.
Therefore, it cannot be allowed. The Chair rules it out of order. -

Pandit Lakshmi Kants Maitra (Presidency Division: Non-Muhammadan
Rural): T have got another amendment,—No. 8. I shall move it. S8ir, T
move: .

fThat for the word and figures ‘Rs. 100’ the word and figures °‘Rs. 200" be

substituted.”’

Mr. President (The Honourable 8ir Abdur Rahim): An;endment moved:

“That for the word and figures ‘Rs. 100" the word and figures ‘Rs. 200" be
substituted.”

There will be a discussion on this amendmegt as well as the Resolu-
tion.

Pandit Lakshmi Kanta Maitra: Sir, I am in perfect agreement with the
Resolution 8o ably moved by my Honourable friend, Mr. Vencatachelam
Chetty, but, Sir, while T agree with him in his arguments for imposing an
all round cut on the salaries of all the different grades of Government ser-
vants, T am also sensible of the fact that the Reeolution as it is, if given
effect to, would mean considerable hardship to a vast body of public ser-
vants in this country who draw a salary of Rs. 100 and above but below
Rs. 200. In the vear 1935 when we came to this Assembly, during the
budget discussion, when the Honourable the Finance Member restored the
salarv cuts, I pointed out that it was extremely unfair for the Govern-
ment to allow the cut to be restored. I suggested that a gradual process
of restoration of cuts might have been adopted, so that those who were in
the lowest rungs of service would have been given relief, whereas those
who are higher up would be compelled to contribute a smaller portion of
their salaries in the shape of cuts to the State. It so happened that the
Honourable the Finance Member waa so apprehensive of the grumbles of
the highly paid Government servants that he completely restored the
cuts. The result is that today, after four years, we find that Government
is faced with a deficit. The revenues of the Government do not show any
upward tendency. By this Resolution, we want to focus the attention of
the Government on the neceasity of retrenchment and for that purpose to
make o drastic reduction in the salaries of the higher officials in all depart-
ments, so that money may be set free for beneficent activities, or, to use
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e phrase commonly used, for nation building setivities. At the present
moment, it is a common complaint that these so called nation building
dognrlmenu are absolutely ignored. They are starved to feed fat the police
and the military and the other high salaried services.

An Henourable Member: Fat?

Pandit Lakshmi Kanta Maitra: Yes. Some of them are very fat. I
shall make an exception in the case of the Honourable Mr. Maxwell.

When the salary cut was imposed s few years ago, twe distinot classes
of public servants were exempted from its operation, the military and the
police. Honourable Members are aware that there was a good deal of
ressniment amongst the Government officials themselves that there was
such an invidious distinction made between different classes of public ser-
vants by their common employer, the Government, that a certain claas
o? officials were not called upon to make any sacrifice at all for the State,
whereas others were compelled to sacrifice &' portion of their income. Now
by this Resolution we want to make it perfeetly clear to the Government
that we do not want this kind of invidious distinction to be introduced.
We want the cut to be given effect to in all the departments of the Gov-
ernment. I have, however, an apprehension, and from my experience T
might say it is o well founded spprehension, that this Resolution might
give o handle to reactionaries to cripple only our own countrymen drawing
moderate pay, by drastic retrenchment. whercss the higher paid services
will he left intact. I, therefore, want to make ‘t perfeotly plain that if
the Government really mean business, thev shoula take courage in both
hands and spply this axe to all grades, ciasees and conditions of service
without fear of discontent, unpopularity or indiscipline among the ranks.
Now, the question is, what should be the minimum wage for a ﬂ;;:lic ser-
vant. That certainly is a question which admits of honest differences of
opmion. It may be said that for the average Indian. Rs. 100 per month
ia just sufficient for him to carry on. It may with equal reason be contend-
¢d that in these days for a decent family to have a decent living it should
have more. A gentleman cannot be expected to asdequstely discharge his
normasl duties and responsxibilities to his family and to the State with a
pey of Ra. 100. After all, it will not do to forget that the children of
these employees will be among those who will in future man the different
offices in public life as also in Government services. 8o they must have
excellent education and sotmd health. They must maintain a reasonably
high, not very high, but a fair standard of living. We have to seé that
the next generation may have a suitable training and equipment sn that
they mayv be better fitted to shoulder the responsibilitien of private life and
publie life.’ Sir, it is from that point of view that I am moving this amend-
ment as T am of opinion thst Rs. 100 ia far too small an amount for a
respectable Indian gentleman to carry on in this land. T believe that the
worth of A man is not to be judged by the amount of salary he draws, but,
after all, having regard to the conditiona of mundane existence, having
regard to the facta of modermn competitive life, some minimum must be
fixed which should not be touched in any way so that the momle of the
administration, the morale of those who run it may not be impaired. This

ixn why T want to fix the minimum st Re. 200 hy this emendment. 8ir,
move.
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Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That for the word and figures ‘Rs. 100’ the word aud figures ‘Hs. 200" be
subatiteted.””

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts und Chittoor :
Non-Muhammadan Rural): Sir, this is not the first Reaolution
of ite kind. A Resolution was previously moved by me request-
ing the Governor General in Council to reduce the total expenditure of the
Central Government by ten per cent., and that was passed. Today, Sir,
this is a very modest Resolution asking that a ten per cent. cut may be
imposed on salaries above Rs. 100. An amendment has been moved by my
Honourable friend, Pandit Lakshmi Kanta Maitra, that the minimum
ls:mu.ld be raised froms one to two hundred rupees. I will come to that
ter on.

4 P.M.

The point that the Central Government has to consider is how far the
seversl Provinces which have been made autonomous have to function, and
how they can be provided with sufficient finances to discharge their obliga-
tions to the publie, particularly with respect to their nation-building aeti-
vities. Sir, I canmot speak for all the Provinces in India, but I would only
refer to the Province of Madras which is one of the biggest provinces, and
which is the province which has the largest provincial income, viz.. a
revenue of nearly Rs. 16 crores a year. S8ir, in that province the major
portion of the income comes from land revenue, Next comes the income
from excise duties on liquor, toddy and arrak included. The third portion,
to the extent of two crores of rupees income, comes from Stamps and
Court-fees. These are the three main heads of the provincial revenue.
8o far as our province is concerned, prohibition has been introduced in
more than three districts, and there is every chance of it being extended
to the twenty-three districts. 8ir, it is not a mere matter of sentiment
with the Congress Government, but it is a matter of fact that prohibition
has given an immense relief to the poorer section. The Honourable the
Finance Member, who has been looking into 8 number of principles of taxa-
tion, should also taWe this into consideration,—vis., that persons who
contribute to the provincial revenue nearly four and a half or five crores
in Madras, not to speak of other provinces, are the poorest in society.
Theyv drink toddy and arrak and they are taxed to contribute to the general
revenues of the province. 8ir, what justification, if they are allowed to
manufacture a quart of toddy or arrak. which may not cost even two pice,
can there be to pay for that quart nearly a rupee or a rupee and half?
Sir, if it is considered a necessity for the poor, there is no justification to
tax the poor and pay the rich for roads, hospitals, schools and other things
for maintaining the various institutions which are now today daily catering
to the richer section of the population? On that ground also, Sir. prohibi-
tion is absolutely necessary and justified.

Then, Sir, there will be a large cut in one of the provincial revenues.
There was a famine hitherto in only a few districts in our Presidency.
Now, that shows a tendency to incresse, and many mote districts are
afflicted. Therefore, land revenue remission. which was grunted last year;
is also being granted this yvear, and, possibly, in tlze coming years ;also.
much larger remissions in land revenue have to be given. The third. item
of income, Stamps, is also not likely to yield much on account of the trade
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depression in the world, und especially hers in India, sc thst it ie itopos-
sible to get on with provincial administration without imposing additional
taxation or finding out additional sources of revenue. As regards additional
taxation, there wag a Conference held here possibly under the presidentship
of the Honourable the Finance Member with a view to finding out how
best death duties could be imposed. snd I do not know what the result of
that Conference has been. That may not come to the large smount that
may be required for running the administration of seversl provinces. There-
fore, it I8 abundantly necessary that the Central Goverpment should come
to the help of the several provinces. - Sir, they started .well two or three
years ago when the Honourable the Finance Member thought it fit to allo
cate a crore of rupees from the Central revenues for purposes of rural up-
lift, but unfortunately he did not pursue it later. Under these circums-
tances, it is necessary to find out some other source of income. '

The Government of India Act. in one of ita sections, 1 believe section
140, lays down that the Federal Legislature can, by a specinl Statute or
Act, allocate the whole or any portion of the salt duty and the excise reve-
nue to the provinces. The duty on salt with ita surcharge is pow vicldinz
an income to the tune of eight and a half crares to the Central revenues;
the other revenues, excise on sugsr, petrol and matches come pearly to
seven croves. The whole of that amount cin be distributhd to the provin.
ces, but the Honourable the Finance Member has uot chosen to put his
finger in that direction. It is no doubt true that during the last Session
he introduced the Tncome-tax Bill and if that came into operation from the
I1st of April last year, that might give a small relief to the provinces. but
it is surprising that he has not, in spite of repested requests with.regard to
this aspect of the question. taken any action and why & ten per cent.
cut on all salaries over Rs. 100 or if he thinks it necessary to mise the
minimum to some amount, say. Rs. 200, why that cut should not be
imposed? | would remind the House that when the cut was restored. his
ground wos that that was one of the pledges given when the cut was im-
posed. He will remember that along with that emergency measure a
number of other emergency measures were adopted. Take, for instance,
the surcharge on sslt. There is a duty.of one rupee and four annas per
maund of salt, and, in addition, there is a twenty-five per cent. surcharge
on that salt. Rir, salt is not a luxury, but s necessity for the poorest of
the poor in this country. No.doubt its incidence might sit lightly on the

mags, but all the ssme the question of the necessity of the conti-
nuance of that surcharge has not been tackled by the Honourable the
Finance Member. Even the essential articles of food may be taxed pro-
vided the “incidence is distributed over the masses of the population and
it yields a large revenue. That may possibly be the justification for having
s duty on salt. T the surcharge is also to be continued, lef the benefit
go to the provinces according to the proportion in which those provinces
contribute towards that duty. No portion has been given till now. Nor
has any smount been paid from the petrol fund. The Premiers have been
nsked that unless they do this or that according to the Motor Vehicles Bill,
even this amount would be withheld from them. Why on earth the Hon-
oursble the Finance Member is 80 very particular Lo create a new set of

heavenly things and wants to keep in that hea those persons who
nhriel{vm Ras. 2007 P ven v et
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I know of a case in Madras. I am not prepared to state his name, nor
is it proper that his nume should be mentioned. This gentleman originally
started on Rs. 800 in Government service. He is now getting Rs. 1,500
a month. He does not know what to do with the money. He drinks,
and he pays Is. 600 s month to the club month witer month. Of course,
there ure necessaries of life which should be provided, but a rich man can-
not eat gold and you.canmot throw dust into the stomaeh of the poor people.
Barring those who go naked, the rest have got to be provided with clothes.
One mun ean crop hip head in one fuwshion and another man can grow his
moustache and yet another man can shave his moustache also. Barring the
minimum amount that is neeessary for decent life, the rest contributes only
a mental satisfaction. If 4 man wants to hoard, it gives him mental satis-
faction that his bank balance is incressing, otherwise he will waste his
money. He may ruin his own body by drinking and by committing all
sorts of immoral offences. On the last oecasion, 1 said that the Civilian
officers ought not to be paid so much. I remember quite well that Mr.
Lloyd, whe was a Member of this Assembly at that time, said that
Rs. 4,000 a month that they get are not being taken away to their mother
countrv. Most -of their money is being spemt: here, because they drink
and do this and that. Therefore, is it vight when' there is not enough to
ent in the country, that an expert be appointed to introduce a new kind
of taxation in this country? I say that the circumstances of ¢his country
are -considerably different from the circumstances prevailing in Western
countries. All- these taxes cannot be tried in this countrv. Let not the
Honourable the Finance Member be under the delusion that the money
that is raised by taxation is spemt for the benefit of the country. It is
being 'spent lavishly on the services It is being spent for the benefit of
the services. I ask the Honourable the Finance Member to lay his hand
to his heart and say if he has tried to retrench in all possible ways and has
tried to effect economies before asking the House to tax the people of this
country in 8o many wave? It was but right that an emergency measure
was introduced and an emergency cut was imposed, and, so long as that
emergency measure continues to be on the 8tatute-book, there is no justifi-
eation for restoring this cut. Technically, I can tell him that he has kept
kis pledge to restore the cut. But there is8 no more such a pledge and
let him impose a cut once aguin. The provinces are badly in want of
money for nation-building services. The Central Government tried to make
an experiment in the art of nation-building services by spending money
over public utility services in their own way by giving’' a crore of rupees.
But he did not renew that grant and cut it short. He is, therefore, in-
different as to how the coffers of the Provincial Governments might be
enriched by giving them more money from the Central Government reve-
nues. Tt is a legitimate claim of the provinces, under section 140 of the
Government of India Act, to get the whole or part of the salt duty and the
duty on sugar and matches. That has not been done vet. Therefore, in
the absence of such measures, T would ask the Honourable the Finsnce
Member to consider whether the Resolution moved today is not just and
proper. That is my first point.

My second point is that the Provineial Governments ave very much
in need of money for nation-building departments, and the Central Gor-
ernment must come to their rescue.

The third point is this. T know my people much more than the Hon-
ourable the Finance Member can know them, and, in iny. opinion, Rs. 200
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a month is more than enough for decent living in this country. ‘Nothing
thore is neeessary. If more than Rs. 200 u month is paid, then either it
will be wasted or hosrded. The poor people are absolutely in want, and,
therefore, the standards of living in Western coumtries ought not to be im-
ported into this country. From that point of view, nobody will really
grumble if a cut of 10 per cent. is imposed. Our popular Ministers have
olready shown by their own example that high officials can live on Re. 500
a month. In the province of Madras, they have reduced the sslaries of
new entrants, and I am told that, even with regdvd to the 1.C.8., and
other services recruited by the Becretary of Btate, a reference has been
made to the Becretary of State. The Honourable the Finemce Member
said not long ago that the referenee to the Secretary of Btate is still pend-
ing. Possibly a new expert is required to deal with it, and it will he dis-
posed of only when he returns to Fngland. There is no reason why the
pay of the Civilians or those persons who are recruited by the SBecretary of
Séate should not be reduced. 8o far as' new entrants are concerned, their
salaries ought to be reduced. Yet no attempt has been made in that direc-
tion. Qn these grounds, I support the Resolution so ably moved by my
friend, Mr. Vencatachelam Chetty. .

Mr. Sham Lal (Ambala Division: Non-Mubammadan): Sir, when a
Resolution with regard to the salary cut is moved, it has never been dealt
with on its merits. The (Government Members think that it hes been
moved in a spirit of hostility, and that is one wav of driving them out
from India. Bometimes its economic aspect is taken. Of course, when
income-tax is being rmised and the Inw is being enacted for adding to the
resourees of the country. profuse sympathy for Provineial Autonomy and
for rural uplift is shown. But when the question comes of touching their
own pockets, that is. of course, a sacred thing and it cannot be touched.
The position. in that case is just like that of a lawyer whom we npproached
for some subacription for a charitable fund. We said: Wil you give us
Rs. 200?"" He said: **Don’t you know 1 cannot give Rs. 300?"° We said ;
*“‘You ean give us - Rs. 200 .out of vour rent income which is Rs. 500 a
month.’’ He replied: '‘Ob. with regard to that, T have taken a pledge
that 1 will never touch it.”” Bo, yYou may move anv number of Resolutions
for retrenchment, but so far as their salaries are conoerned, vou eannot
touch them. Of course, thev bave got svmpathy for India, and they want
Ahat there may be Self-Government in India. The Provinclal Governiments
have sucoeeded and they wish them well. But their salaries cannot be
touched. That is the position that is taken up by them. But my submis-
sion is that by drawing buge salaries vou have demornliséd the whale of
India. Tnok st what is hamnenine in the districts. Formerly, there used
to be only one Collector who had a bunga'ow and a few servanta. Of
course, his standerd of living used to be high. But, what happened after
thas? Now, every Extra Amsistant Commisasioner has a bungalow, a
motor car and A number of sarvants, and everv district has got more than
100 officers. In a district which used to have only one Collector. now
there are 100 officers, and the whole burden falls upon the poor people.

Then. there is an attempt on the mart of the poor people to imitnte
these officers in their ways of living. Nobody tries to serve the poor pcopls.
There is no contact between these officials and the mnsses because of
the disparity in their modes of living. The officials, whenever they go on
tour to the villages, return the mame night to their homen, becsuse they
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do not have ali the comforts which they command at their homes. In
this way, the officers are demoralised. Their lives have become very
soft. Formerly, the Settlement Officers used to work very hard; now,
evewybody shuns hard work. They only draw huge salaries. These
sumptuous dinners and feasts not only demoralise them, but also the people.
Of course, we are not moving this Resolution in a spirit of hostility to the
Government gervants. 1f the Collectors and other officers in a district lead
a high life, then the poor people imitate them, and thus there is a
scrumnble amongst all the communities for jobs.

Mr. President (The Honourable Sir Abdur Rehim): The Honourable
Member must remember that this Kesolution concerns the employees of
the Government alone.

Mr. Sham Lal: My subinission is that Government servants, whether
in Delhi or in the districts in the provinces, drawing huge salaries, have
deworalised the people. 1 should say that this ten per cent. cut is a
modest demand. I would go further and say that there should be no
salary above Rs. 500 a month. Of course, in this very House, the doubt
was raised whether the Congress Ministers, if they accepted office, would
content themseives with a salary of Rs. 500. It was said that they would
be corrupt. I ask this House in all sincerity to say whether the experi-
‘nent of drawing a salary of only Re. 500 a month has succeeded or not,
and, 1 am sure, the time will come when they will not draw a pie more
than Rs. 500 a month. What is the justification for drawing huge salaries
from a poor country like India? No doubt you express sympathy to the
poor people, but there can be no real sympathy between you and the
poor people if you go on drawing such huge salaries. My submission is
that, not only on the ground of saving money, but also on the ground of
improving the morals of the people in this country, there should be a cut
in your salary. What salary is Hitler drawing? Are you better than
Hitler? You say you are only managers or administrators in India, and
that you can remain here only on condition that you get such huge salaries.
1f you are costly managers or costly administrators in India, then we do
not want such costly people. 1t is better that the House is not managed
well and that the children should get sufficient to eat. I remember, in
my school days, a clergyman came to my village to preach Christianity.
It was winter then, and he had several blankets with him. The people
collected round him. He said to them: ‘‘You are all poor people, I have
got great sympathy for you, because you are all shivering in cold.’”” The
people then said: ‘‘If you have got sympathy for us, please give us some
of your blankets, so that we may protect ourselves from cold.”” No doubt,
the officers here, drawing Rs. 5,000 and others drawing much more than
that, all profess lip sympathy to the poor people. They say that India
sbould stand on her legs, that she should get Provincial Autonomy, and so
on. But there is no real svmpathy except in words. If therefore, you
have got any real sympathy towards the poor people in India, if, as you
say, you are serving India in a spirit of real service, if you really want
India to be self-reliant, I think you must accept this modest Resolution
seeing that the experiment of low salaries, so far as Congress Ministrieg are
concerned, is a success.

Mr, T. 8. Avinashilingam OChettiar (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Sir, the Honourable the Finance Mem-
ber, Sir Jamea Grigg, is shortly going to submit his last Budget to this
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House in a few days. Lately people were paying him compliments and 1
wish he gets another snd a 1more deserving one. 1f what 1 hear is true,
his next budget is not going to be un casy oue. All the four yeurs he ‘has
been in this House every budget of his has been certified. No budget has
been passed by this Assembly. No Finance Bill has been passed by this
House. Muy I tell himi that the time has come when at least by this one
act he can establish his bona fides. Yeople establish their bona fides by
their sucrifices. He cowes to this country identified with the interest of
the Civil Bervice. 1t was in 1981, lthink.thst-upsulariecdthoem'
ployees under the Government of lndia were revised. As regurds those
services which are recruited by the Secretary of Btate, a promise wus held
out that revision of their saluries will be made in the near future. After
that the question has been brought before this House many times by means
of inbe.rpalniom at gquestion time. The previous Home Member, 8ir
H. Craik, used to give the stervolyped reply that the question will be
i . One year pasaed and then we put the same quegtion as to
when they were going to consider the revision of the pay of the services
and the reply was, “‘let us wait till Federation’'. We were waiting that
Federation wili he ushered in very soon when the question of revisen of
salaries will v taken up. Now, that Federation has been left to the
astrologer. We usked the Government as to when they would consider
the revision of salaries of the all-India services recruited- by the Secretary
of Btate and the reply was given the other day that had no intention
of considering the question at all in the near future. 1 ask the Gov-
ernment, whetber this is fair, or honest. The fact that functions und the
guidance and the management of the government of this country is in their
hands, in the hands of Civilians, should not prevent them from looking upon
their own pay with a sense of public duty and voluntarily coming forward
with a cut in their galaries. The salaries of the services, under the Gov-
emnment of India, are very bhigh as compared with Provincial Governments
services. They owe it in all fairnesse to put & ocut upon the all-India
services for their salarien have never heen revised since 1981 since when it
was promised many times that their revision will be considered; that
promise having never been carried out. I do think that a cut in salaries
today is very essential for this reason il for no other, in order.to bring the
income of ment servants into line with the income of others in this
country. I do request the Honourable the Finance Member to take
effestive steps, as I do believe he can, if he wishes Lo make representa-
tions to the Becretary of Stnte that those mervices, the revision of whose
salaries is long overdue and promised many & time but never done, that
that should be immediately tsken in hand. When the cut on salaries is
heing considered I would suggest that it in not right to have one flat rate
for all as wag done last time: For one who receives 20,000 rupees thinks
that 2,000 is not much while to somebody who might et 20. two rupees
are really much. Peaple on the other side know much more of economics,
and they know that the value of money is much less to people who receive
higher salaries; and, as such, this cut should be graded and I do hope
the Resolution, as amended by my Honammble friend, Mr. Maitea. will
be accepted by the Government in a verv good apirit and that this House
will pass it unanimously.

The Honourable Sir James Origg (Finance Member): 8ir, T am not
sure that Honourable Members are going to be so satisfied with their
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triumph when 1 have finished. The remarks of the last spesker very well
illustrate the dilemma which, at this time of the year, the Finance Mem-
ber of the Government of India must be in when called upon to discuss
8 question of imposing a cut on the pay of Government servants. Various
Honourable Members opposite have, during the last two or three weeks
or months, sought to draw me on in regard to my intentions in this matter.
1 have with more or less success disengaged myself frorn their blandish-
ments on the p'ea that that is a matter which can only be disclosed in
relation to the budget; and that ig the attitude which I propose to continue
to obrerve; and, if I am to continue to observe that reticence in regard
to the budget proposals, it also follows that I am in a hopeless dilemma
in discussing the merits and demerits of this question. If I say that a
pay cut is 4 bad thing it will be assumed that we do not propose to do
anything of the sort in the budget. If T say it is a good thing the con-
trary will be assumed. So I propose to enter into no arguments on the
question but merely content myself with the usual answer that ir this
matter it is impossible to anticipate the budget statement; and that being
so, the Members of the Government are in a similar dilemma and apart

from myself we propose to take no part in the debate on this Resolution
or in any voting on it.

Mr. 8. Satyamurti (Madras City: Non-Mubammadan Urban): Sir, I
think the Finance Member has been much less than fair to this House
or to himself, in the attitude he has chosen to adopt. This idea of the
budget every year silencing him for months in advance and never taking
the House into his confidence on any financial matter is a new theory
which I think the Chancellor of the Exchequer in the House of Commons
would be hard put to to maintain; but here they can do almost anything
and the Finance Member seems to think that the whole thing is a joke,
and since he is going away soon, he can take things humorously. I
suggest, as a matter of serious consideration, that the.question which we
seek to raise in this Resolution is a recommendation to the Government
for a cut in salaries beginning either with 100 rupees as we say in the
Resolution or 200 rupees as in the amendment and a graded cut as my
friend, Mr. Avinaghilingam Chettiar, has suggested—surely, the Govern-
ment must have some views on this matter; and why should they not
take the House into confidence and say what their views are? What do
they expect this House to do? Do they want to make a secret of their
opinions? What are their inclinations? Is the Government going to
remain neutral on this Resolution? I want to know. ‘

The Honourable Sir James Grigg: T thought I made that quite clear—
that Government Members do not propose to vote at all.

Mr. 8. S8atyamurti: Then, it seems to me that the Government, who
have constantly blamed the Congress Party for not co-operating. are dis-
tinctly following our illustrious example: they are now non-co-operating
with this House, because the Finance Member savs he is in a dilemma.
I should like to know what is the dilemma. He says: ““If T say a cut in
salaries is good, it will be assumed there will be a cut in salaries in the
budget. If I say it is bad, it will be assumed that there will be no cut.’’
Assuming that an indication is given, what is the public interest which
will be seriously harmed? Supposing Government servants get notice by
the tone of my Honourable friend's speech that there will be a cut in
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salaries, they will begin to cut their budgete from now. It is good for
them. It is good for their families: it is good for their creditors, and it is
good for the social fabric all round. On the other hand, if my Honour-
able friend says: ‘*We do not propose to look at this cut in salaries for
another year'’ then, as some Honourable Member on this side described it
they can say that for another twelve months they can go on doing as they
like and their salaries will not be touched. I do suggest that, on a inatter
of this kind on which the opinion practically of all non-official sections of
this House is unanimous—I do not speak of the European Group, because
I never know what they will do except that they will vote for the GGovern-
ment on every matter—and since Government are neutral, perhaps they
may also remain neutral—I do not know whether there is any difference
of opinion among other Indian elected Members of this House, that this
question of reduction in salaries has become a matter of vital moment.

The Congress Governments have introduced the Congress maximum of
five hundred rupees for their own Ministers and have cut down the salaries
of servants under their control. But the Secretary of State is ngn-co-
operating with the Provincial Governments, in respect of those services
which are under his control. 1 will mention one thing and leave it to the
Honourable the Finance Member to contradict or leave it uncontradicted.
T am reliably informed that during this yesr the Finance Member, secine
the budget returns in customs and other sources, serjously proposed ‘o
the Government of India and to the Secretarv of Btate a cut in calaries
and the Secretary of State turned it down, and the Government of India
would not accept even his advice for leaving the Socretary of State’s
services alone and impose a cut in the salaries of their own servants.
Now, it seems to me that. when such a position is facing us, we must
face this cut in salaries from the point of view of the best and the loncest
interests of this country. Do the salaries in this country—I am takine
of the highly paid services—bear anv comparison at all to salariea puid to
similar publioc servents in Japan, in Soviet Kusgia or even in Europe or
in America, or even in Encland. as my friend reminds me? Tt seams to
me that it is a scandal of the first magnitude that peonle should be paid
2.000. 8.000, and 4.000 rupecs and even 5,000 rupees for work for which
thev will not get even half of that amount in their nwn country. He
will shortly be going back to his own gountry and to the Inland Trossury.
and T ask him whether he will find there any of these European collengues
getting half of what they are getting here for the work they do in their
own country. Will he answer that question? Mav 1 know why this
country should be perpetually robbed and explaited to pay fictitiously
high ulmea to Eu_mpean servanta? And do you know, Sir, that the
corruption is becoming so great that our Indian friends have got into
an unholy alliance with the European servants? “Equdlity’’ in what they
say: the Europeans are paid s» much and we must be paid so much:
ten Furopeans get 4.000 each and one Indian geta 4.000 and they imnagine
that it establishes the principle of equality. 1 put it to my Indinn {riends
that this is not right: they are horn in this country, they live in this
country; their children will have to live here. Do they really oompare
their own salaries with the average income of the people of this ~ountry?
I dare not put it to you, Sir. But I put it to the Finance Member
whether it is not a canon of public finance that there ought to be some
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relation between the average salary of the highly paid officials und the
average income of the people. What is the average income of the people
of this country? I will take any figure which my Honourable friend
gives me—it cannot be more than 30 rupees s year; and yet my Honour-
ahle friend acquiesces in a system under which there is absolutely no
relation between the fanciful saleries paid to our public servants and the
average income of our people. I am willing to have the figure of even
80 rupees a year or five rupees a month: where is the comparison between
five rupees and five thousand rupees a month? Moreover, 8ir, among
public servants themselves the problem has assumed & very serious pro-
portion. The Provincial Governments are reducing their salaries and any
responsible Government at the Centre is bound to reduce the sa'sries of
ite servants. Therefore, you will have different categories of public
servants doing more or less similar duties and drawing different salaries.
It is not good for the hody politic. Moreover, Sir, this theory of the
standard of living is often put up, that people who are paid high salaries
cannot keep up their standard of living, if there is a drastic cut- But, as
A matter of fact, Sir, this Resolution is a very modest one. It contem-
plates a cut. and T suggest a graded cut from 2} per cent. to 25 per cent.
Even if 25 per cent. is cut on a salary of Rs. 4.000 I think the man will
still have enough and more than enough for all his needs, comforts, and
reasonable luxuries. We are not now asking for the Congress maximum
of Rs. 500 to be imposed; we are only asking for a cut in salaries and I
suggest, Sir, that there can be no reasonable argument agsinst it. Let
us also remember that these increased salaries were fixed on the ground
that the cost of living had risen in this country, that people have got to
be paid more hecause thev have got to pay more for their own needs.
But today the index of prices absolutely shows that the cost of living has
fallen down. Has thie Finance Member ever applied his financial conscience
to the immorality of continuing salaries at such a high level on the ground
of a rise in the cost of living, even during times when the index of prices
shows definitely that the cost of living has fallen? Is it right? Is it
moral? Do vou not owe something to the taxpayers of this country?
The pre-war level was 146, the index of prices today is only 126. So, there
ought to be a reduction of ten per cent. at least. Moreover, Sir, let us
remember that the securitiea provided in the Government of India Act,
1935, for a cluss of high-salaried servants cannot last them very long.
Very soon, there wi'l be forces at work in this country which will make
this Government of India Act a dead letter, and these highly paid eervants
will have to face, from any popular Government at the Centre, a drastic
cut in their salaries. I want the Government of India to make a beginning,
and muke things somewhat easy for them. After all, Sir, in everv
democratic country, there is always a tendency to revolution if there is &
big charm between the earnings of the few rich and the earnings of the
average people. I know the argument is advanced that, if you cut down
the aalaries of Government servants, what about the incomes of prefessional
gentlemen like doctors, lawyers and merchants and others? My answer
is that, if there is an al'-round cut in salaries of Government servants, the
income of all other people is bound to be reduced, with excentions of
course, like the Leader of the Opposition or the Leader of the House, 'and
they are cxceptions which prove the rule. I may tell you that, as a
matter of economic adjustment, if the ealaries of Government servants are
reduced, the income all round is bound to be reduced, and there will be
no differentiation between one class of wage-sarners and another class of
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wage-carners or professional gentlemen. And, us a matter of fach, pro-
fessional income in this country, certainly in the case of lawyers, hus
been considerably affected; and 1 believe even in the medical profession the
complaint is already heard. And, with regard to the fancy incomes in
other walks of life, you can have income tax, super-tax, death duties, eto.
und the Congress belisves profoundly in the doctrine of taxing the rich for
the henefit of the poor.

‘The Honourable Sir James Grigg: Ask they Congress Governments
about death duties.

Mr. 8. Satyamurti: Yes, the Provincial Governments are taxing the
rioh for the benefit of the poor.

The Homourable Sir James Grigg: As regards death duties you apply
to some of your Governments.

Mr. 8. Satyamurtli: My Honourable friend refused to give me an
answer as to what Sir Alan Lloyd is doing and what his recommendations
are. If I ask him, he does not reply. 1f he wants my co-operation, let
him lay his cards on the table. Then he will get our co-operation as be
got, in spite of his provocative manners, from this side of the House, on
the Tncome-tax Bill. That Bill was supported by thia side of the House,
because we believe in the doctrine of taxing the rich for the benefit of

the poar.

The Homourable Sir James Grigg: I was talking of your mentioning
death duties.

Mr. 8. Satyamurti: Your appetite seems to be growing by what it
feeds on. You should remain grateful for what you have already got.
And, as for death duties, we will look at them. w! you bring up your
proposals and our Provincial Governments will look at them and c.meider
them on their merits.

Now, Sir, there is a joke in the Government of India Act called the
retrenchment campaign. Do you know what it means® Some chaprassis,
rome small peons, or somebodv’s small allowance, some few clerks in the
Auditor-Genersl’s office, most'y Madrassis! This in the kind of retrench-
ment campaign going on under the auspices of the Finance Member. And,
while we are supposed to have a big retrenchment campaign, new offices are
crented, new allowances are given, and nothing is done to touch the big
bloated salaries of the fat and superior officials. And you are creating new
jobs for people in the Governor General’s office.—the Political Adviser to
the Crown Representative. And vou have created s number of officaa, and
T cannot now remember sll the new offices that they have created. But
T am told that the Posts and Telegraphs Department, which is under my
Honourable friend, Mr. Bewnor, has been asked to surrender Rs. 70,000
in the next year's budget oul of coolie’s charges. You are going to starve
the coolies, humble menial lahourers of the postal department. who get
starvation wages, in order that the Finance Member mav balance his hudget
keeping these high salaries at their unjustifiably high level. Tt scems to
me that the position of the Congress Party in this matter, and T balleve of
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all sections in this House, is & very ressonable position. Last tinie, when
there was a ten per cent. cut, they saved nearly two crores of rupees on
both the railway and the general budgets, and if they put a ten per cent.
cut now, even on a graded scale, they will get at least two crores, if not
three or four crores, under both the budgets. May 1 know why the Yinance
Member refuses to accept this gift? After all, we come here by the votes
of these among otoer people. lf we cut their salaries and ask themn to
surrender ten per cent. of it, we take the risk of these Government ser-
vants turning roand and charging us with reducing their saluries. But
we believe 1n their good sense, n their patrivusm, and in their love of
their country. We believe they will understund our motives, and they
will feel that we are doing this thing, for the benetit of the poor in the land.
We take that risk. Why not take that risk yourselvesr Why ure you
airnid of your own Government servants? Whuy do you not iniroduce
this cut either from Ls. 100 or Ks. 200, and a gruded cut? It seems to
me, Bir, that Government are not facing this tusk. 1t seems to e the
Finance Member has already cast his eyes on London; he has really forgotten
India already. 'That is why 1 tind during the last tew days that at ¢uestion
aud other tumes he has been becoming very indifferent, and it secins to
me that the holiday spirit has caught hold of him, and he feels that he
bhas had enough of tius country. But he must remember that Iinance
Members may come and Finance Members may go, but Government must
go on and the people of this country must live. It is because we believe
that the poverty and hunger of the people of this country must be satis-
tied, that there must be money for the nation-building departments of the
provinces, and that Government ought to retrench, that we suggest to the
House to pass this Resolution unanimously.

Mr. Bhulabhai J. Desal (Boinbay Northern Division: Non-Muham-
madan Rural): S8ir, I am surprised that the Finance Member expects me
to accept his dilemma. It does not exist at all. 1f you allow me to assist
him in getting out of a self-created delusion, he says that if he says that
a cut in salaries is a good thing, therefore there is already a cut in salaries
proposed in the next budget. My friend, I think, recollects that there are
many opinions which he holds which it takes him a lot of time tu give
effect to. We are not so foolish as to iragine that even if you nelieve
in the right, you will do the right. Therefore, Sir, to my mind, there is
not the slightest chance of our facing any dilemma which he has himself
created. The truth is this that they dare not face this House and tell
them, not so much as to what they will do in the next Budget, but as to
what the general attitude of the Government is on a question on which
a8 honest men they cannot have any other opinion than the one which we all
hold on this side of the House. The dilemma is not at all that we shall
get any cue to the great secrets which he will preserve till the evening
of the 28th day of February. The dilemma is really this,—how can he,
and with what face, support this Resolution. and if he cannot support it,
he wants to create some ofther excuse so that he may get out of the
dilemma. Therefore, Sir, T am unable at least as a public man to accept
the kind of dilemma which he has created for himself or that there is
any justification for the way in which he has tried to get out of this
matter, but inasmuch as some questions have been asked, 1 think it is
only right that some sort of idea should be placed before the House as
to the mind of the Government on this matter, because I look naturally
to the other side for some sort of defence for what they are doing for
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earning. their salaries, and it ‘is rather a curious canmentary that they seen
not to be even vager to give theiriselves n certiticate, shat they are ‘being
paid for what they deserve. I thought that some Honourable Members
on the other side who draw Ls. 4,000 would say “‘l bave doune ‘this or
the other to deserve my salary’’, but 1 am glad they begin to realise that
they dare not put themselves to that test. Otherwise; 1 thought that om
a motion of this kind the Government would really place befote this
House any practical ditficulties, if there are any, in the way of the Resolu-
tion being given effect to, even if they acvept the, Kesolution so- far as its
principle is concerned. But if they think that they are by this method
going to defeat anybody, they are very much mistaken, becasse, 1 am
sure, the whole of the public will judge this matter from the point of view
of their inability to defend themselves on this issue. - Therelore, it is no
use saying that this is not an issue in which the House is not entitled to
have a full explanation from the Government as to the different branches
of the services that are being maintained at a huge cost, how and at what
cost ¢ are being maintained, und in what departinents it is possible to
obtain the services at a lesser cost.

Coming next to the merits of the issue itself, and notwithstanding the
fact that wy iriend, the Deputy Leader, told you that I was somewhat
of an exception which proved the rule,—1 do not acvept it at all,—and 1
will give you the reason for it, which ] have always tald those who seek
for security, that they should be satistied with o lesser emolument in their
own life. A mun takes a certain amount of risk in a profession in which
he may earn nothing throughout his life, and it does not lie in the mouth
of one who is in service to say, "Oh, if I had taken the same risk as
you did I might have made Rs. 5,000 a month.”” Wall, he did not do
it, and that is the complete unswer. 1 rocallect one of the Judges of the
Bombay High Court, a civil servant, who, before his retirement, always
used to pull my legs. What he told was this. One day, a question Arose s
t0 the taxation of fees. My friend, Sir Mubammad Zafrullah Khan, and
others who have been at the bar will appreciate this. He happened to
bave a docket of a fee on un opinion which I happened to give. There
was marked a certain amount of fee for the opimion. Then, they had
marked another five gold mohurs on it for expagiticm well knowing that
I had not enough time at my disposal to give it preference over other
matters which were awaiting, and he asked me—'‘there were 10 gold
mohurs for my opinion and five gold mohurs for expedition; supposing T give
you 10 gold mohurs for opinion and 20 mohurs for expedition, how soon
can I do it?”" T said ““just now if you like it”. And I remember he used
always to pull my legs, but, at the end of his retirement, he tried his luok.
He asked for permission to praetise at the bar, and T don't wish to tell
the sorry tale as to what hngpm\ed ‘to him then, notwithstanding the
rnstige of hni:;? been an ex-Judge of the same High Court. Thurefare,
et us not talk of the professions when we talk about the services. There
is absolutely no comparison in this matter at all. Let us get back, there-
fore, to those who seek the service of the Crown or the State in any country
whatever, and the fact remaina that in this country the origin of the large
scale of salaries is well known and must be wel? known to my friends.
It is_important to remember it, 8o that the changed circumstances may
ensble them to see the thing in a proper perspective. There was undoubt-
edly & time when two classes of persons were the servants of the State
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in so far as the higher part of the hierarchy was concerned. The European
who came to oblige us having left with regrets the land to which he belonged
and called this a land of regrets all the time, notwithstanding all that he got
out of it, and there was the Indian who was educated purely for no other
purpose,—if you read the despatch of Lord Macaulay, you will find it
there,—than to be a medium between those who governed and the poor
tiller of the soil and the hewer of wood in this country. There was
another reason,—whether it is there or not is immaterial, because the facts
justify that it must have been so,—that you should try and take care,
because the higher the taxation the higher the expenditure seems to have
been the theory, the object being, as is well known, the same as in another
profession. I will not mention it, so that not a rupee would be left at
the end of the year, and you would always be a starving individual. Every
time you raise the taxes, every time you raise the salaries under one
form or another, whether in the army or in the civil service, and I do say
that serious'y to all my friends on the other side, at all events, who are
Indians, that this claim for quality and the prestige merely by reason of
the quality of fame is indeed a very definite kind of prestige altogether.
There is honour in serving one’s country for a lesser salary, even though
another man, whom I will not call upon to do so and. whose covenant I
cannot touch without the intervention of the Secretary of State, may still
claim his pound of flesh.

There is no dishonour whatever in any man agreeing to serve and.in
serving on a lesser salary than a colleague of the same standing Lecause.
he belongs to another race, and indeed I rocollect a certain incident very
well. A short time ago, before the Congress. Ministers got- into office, a
facetious observation. was made by a. Member of this House, who is
fortunately absent today, and told us: ‘‘Oh, yes, if you reduce salaries -and
take Rs. 500, where would the rest Rs. 2,500 come from’'? I understood-
the insidious and almost disgraceful suggestion made behind it. I said
that means that you bhave got so attuned to your standard of life thas, with
anything less than Rs. 3.000, vou cannot live in imitation of your masters.
But remember this, that there are other countries in which publi¢ servants
of every kind have given up their higher professional emoluments and
considered it an honour to serve on less perhaps than a fifth or a tenth of
what thev used to make in their respective professions, and I only men-
tioned Sir John Simon to him. After that we had an end of that wretched
discussion. 8o that, the fact remains that from the point of view of the
poverty of this country, which undoubtedly was not being heard by the
other people, though they saw it, but did not affect them either ethicallv
or economically, the time has now arrived when the poverty must be under-
stood in terms not merely of ability to maintain these fat services,—and
after all, what they do in this country is being done by administrative
servants in all other countries. Take, for instance, France and manv other
countries of which I have some little knowledge, and I did give figures at
the time when we were discussing the question of. the. Army Budget }ut
vear, and they may be looked at if necessary,—that a French officer, right
up to the Field Marshal, probably takes a fifth of the salary than wl'mt
is paid to the Furopean officers who are here for the purpose of protecting
ng and for guarding and commanding the white troops of this country
including our own. Similarly. talking of civil services,—remember this, and
T wish to call attention to it. so that every friend, who is sitting on that



728 ' 'LEOISLATIVE ASSEMBELY. (10 Fzs. 1989.

[Mr. Bhulabhai J. Desai. ]

side of the House,—if he has not seen it, he will look at it one day,—
the staggering figures which Mahatma Gandhi published at the commence-
ment of last year with reference to the propartion that the average income
of a civil servant bears to the aversge income of an Indian, and he went
even further and gave figures of the relation between the salary of the
loweet chapraesi as compared with those who sit at the head of these great
offices.

One thing is quite certain that neither in the quality of servize,—good
or bad I am not&m arguing that part, I am not blaming or making any
charge of efficiency or inefficiency whatever.—but I am saying this thal
bowever efficient you may be, however industrious or hard-working you
may be, after all 1s said and done it is up to us to say, this is all we can
afford, you ocan serve or you can leave. We are not able to exercis: that
judgment and that power merely because our money is in the hands of
other peoEe to spend. Otherwise, it is an honest bargain which my
Honoursble friend the Finance Member will certainly think about. After
all. a man can say, this is all I can afford, I cannot afford more. 1 may
remind him of the illustration which I gave him the very first year from
the book which he had already read I believe. I said, if you want to guard
your house, and, on that guard, you spend Re. 50 out of an income of
Rs. 80 and leave the rest of the house to be managed on Rs. 80 and you
keep an acoountant on Rs. 20, then you will be left with only Rs. 10.
That is in terms of Rs. 10 as against crores, but the fact remains that this
is the way in which all the money—indeed this country was regarded ag no
more than providing employment for the services in order to maintain the
dominstion of the country. What is it that is left at the end of that tudge

that the army is provided, the services are provided for, and if there
is a little surplus, it is a mercy; otherwise they raised loans or raised taxes.
That is the true analvsis of the budget of this eounu&. Therefore, T do

to my Honourable friend not to impose this on himself
but consider it as if he was a genuine economic adviser, as a genuine
bonest servant of the Indian State. From that point of view, if you think
you are worth more, we say, thank you, we cannot afford it,—that is all
we can tell you. Instead of having to force it down when we have got the
right and the power, why not begin graciously at this time so that ol Jeast
now you might leave at:«:mtl:it11I for what you call nation building depart-
ments of the Government, of which the fist words were only heard during
the last eighteen months so far as I am concerned. Otherwise you simply
said, the budget must be balanced, the credit of India must be maintained.
l;-lmcing the budget means, spending what I have got, I cannot spend
little more lest taxes might have to be raised and loans might have to be
raised. There is no competition whatever in matters of this kind. It is
question of what the country csn afford. We can be content with less
efficient service if necessary. On the question of unemployment in this
country we are told by benches opposnite that for a service of Rs. 50 or 60
s month as many as 2,000 ap,;l:muk. highly skilled educated le, are
forthcoming. Then, what is the justification, T ask, for mllnmng the
scale of salaries which is being maintained? Tf there is competition, .why
not that same work be done by a person who has indeed ty. but so
far as this is concerned. if you reduce one, you have got to reducc tho other
all the way down. T draw no inference from the Honoursble Member's
silence, but T trust that his dilemma was merely an exouse to get ut of it
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on this occasion and that there is cvery possibility that when the time
vomes be will, not merely like a tax gutherer but as a tax spender, see
to it that this Resolution is given effect to.

Some Honourable Members: Let the question be mow put.

Mr. President (The Honourable 8ir Abdur Rahim): The Chair will put
the amendment first. The question is:

“That for the word and figures ‘Rs. 100' the word am..l figures “Rs. 200" . he
substituted."’

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): Now, the Chair will
put the Resolution as amended. The question is:

*'That this Assembly recommends to the Governor General in Council that 1 cut on
salaries of and above Rs. 200 of all es of employees of the Government of India
be impossd with effect from 1st April 1930."

The motion was adopted.

STATEMENT OF BUSINESS.

The Honourable 8ir Muhammad Zafrullah Khan (Member for Commerce
and Labour): Bir, the House is aware that His Excellency the
8 rM.  (overnor Genersl has allotted Friday and Saturday, the 10th
and 11th March, and Monday, Tuesday and Wednesday, the 18th, 14th
and 15th March, for the voting of Demands for Grants. It has bcen re-
presented to us that there is a general desire that the House should not
gsit on Saturday, the 11th Marcn, that Thursday, the 16th March should
be allotted in lieu of that day for the voting of Demands, and that the day
lost on Baturday, the 11th March, should be made up by the bolding of
s sitting on Saturday, the 25th March. His Excellency the Governor
General has authorised me to announce that, if this is in fact the general
desire, he is prepared to make the proposed change in the dates for the
voting of Demands, and, on the same assumption, I would request you,
8ir, to direct that the House should sit for the transaction of official business
on Saturday, the 25th March.

Mr. President (The Honourable Sir Abdur Rahim): The Chair is pre-
pared to direct that the House shall sit on the 25th March. But there is
one difficulty about questions. The questions fixed for the 11th March
cannot be answered orally as there will be no sitting of the Assembly on
that day. The Chair thinks that any questions that have been put crown
for that day will be answered in the manner the Chair has suggested before.
As regards the 25th March, the Chair takes it that the only arrangement
that is possible as regards questions for that day is that Home, Finance
and Defence Departments will answer questions on that day instead of on
the 11th. If that would suit Government Benches, the Chair will give
the necessary direction.
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. ‘The: Honousable. 8ir, James Grigg (Finance Member): Not tbe same
quutxou aa on the 11th.

Mr. President (The Honourable Sir Abdur Rahim): No. Additional
questions. That.is.in the rotation of Departinents fixed for the 11sh March.
There will be no sitting on the 11th March. There will be a sitting on the
25th March. The Assembly stands adjourned till 11 a.u. on Monday next.

The Assembly then adjourned till Eleven of the Clock on Mondsy, the
18¢h Februery, 1989. N
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